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LEGISLATIVE ASSEMBLY.

Friday, 7th April, 1998.

— — ——

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Mr. R. K.
Shanmukham Chetty) in the Chair,

MEMBER SWORN:

Mr. C. M. Trivedi, 0.B.E., M.LL.A. (Government of India: Nominated
Official).

QUESTIONS AND ANSWERS.,
CrviL Axro CrLuss IN INDIA.

1146. *Rao Bahadur M. 0. Rajah: (a) Will Government be pleased to
state whether the civil aero clubs in India are founded entirely with the
idea of creating war reserves?

(b) How much has been spent by the various Indisn clubs annually since
their foundation; and

(c) (i) the percentage of such money spent on machines or parts;
(ii) the percentage spent on insurance with foreign companies;

(iii) the percentage spent on petrol, oil, or other accessories in
companies with non-Indian directorate;

(iv) the percentage spent on non-Indian personnel of the clubs?

The Honourable Sir Frank Noyce: (a) The reply is in the negative.
Government grants-in-aid have been afforded to the subsidised flying elubs
in India since their formation with the objects of popularising civil flying
in India, affording facilities and opportunities for the training of Indians
as pilots, familiarising the community with the possibility of air transport,
and kindred objects.

(b) A statement is laid on the table.

(¢) (i) to (iv). The time and labour involved in the collection of the
information asked for by the Honourable Member would be incommen-
surate with the resulte to be obtained.

( 3229 )
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QUESTIONS AND ANSWERS. 3231

QUALIFICATIONS OF THE DIRECTOR AND DEPUTY DIREOTOR OF CIVIL AVIATION
IN INDIA.

1147. *Rao Bahadur M. 0. Rajah: What are the qualifications of
the Director and the Deputy Director of Civil Aviation in India, the chief
pilot instructors, and the chief ground engineers, respectively, and from
what country or countries did each of them qualify?

The Honourable Sir Frank Noyce: A statement giving the information
asked for by the Honourable Member is laid on the table.

Director of Oivil Aviation in India.
The qualifications of the Director of Civil Aviation (Mr. F. Tymms, M.C.) are his
administrative experience and experience of aviation. The following ig a spatement of
his experience and qualifications :—

Commissioned War Service . . . . . 1915-19.

Commissioned in Royal Flying Corps . . . . 1917.
Decorations :—

Military Cross.

Chevalier of the Order of the Crown.
Belgian Croix de Guerre.

1918 . . British Aviation Mission to the U, 8. A. -
Training and organizing American Air Service in air observation.

1919 . . Instructor in Air Navigation at the Royal Air Force School of Naviga-
tion.

1920—27 . Technical Officer in the Civil Aviation Department of the Air Ministry.

1924 . . Commanded the Air Section of the Oxford University Arctic Expedie

tion to Spitsbergen.

Member of the Air Survey Committee, Great Britain.

Part Author of * Flying for Air Survey Photography .

Air Ministry Chief Examiner in Navigation for Pilots and Navigators’
licences.

Part Author of ‘‘ Commercial Air Transport ',

1927 . . Appointed Air Ministry Superintendent of the Egypt-India air ser
vice.

1928 . Seconded to the Governments of the Sudan, Kenya, Uganda and
Tanganyika to survey and organize air routes, including the Cape
to Cairo air route, and to organize the administration of eivil
aviation.

1928—31 . Chief Technical Assistant to the Director of Civil Aviation, Air Ministry,

1920—30 . Air Ministry Representative on the Commission to Africa, to survey

organize and negotiate the Cape to Cairo Air route.
Associate Fellow of the Royal Aeronautical Society.
Holder of 1st Class Air Navigator’s licence, and Pilot’s * A *' licence.
Author of a number of scientific papers on Navigation, Air Survey,
Meteorology, and other technical Aviation subjects.
1931 . . Appointed Director of Civil Aviation in India.

The Director of Civil Aviation qualified in Great Britain and has had experience in
many countries.

Deputy Director of Civil Aviation in India.

The qualifications of the Deputy Director of Civil Aviation in India (Mr. A. T. E,
Eadon) are his experience of flying and organizing aviation operations and particularly
his engineering qualifications and experience. The following is a statement of his qualifica-
tions and experience :—

1915—19 ., Commissioned War Service.

Seconded to Royal Engineers Signal Service, September 1915.

1916 , + Appointed Company Commander Army Signal Schools.

Seconded to Royal Flying Corps, August 1916.

1917 . . Appointed Flight Commander, Royal Flying Corps.

Received training as engineer, with Mesgrs. Marshall Sons & Co.,
Litd., Gainsborough.
A2
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. General Manager, South Lincs Engineering Company Limited.
. Appointed Education Officer to the De Havilland Aircraft Company

Ltd., Middlesex.

. Founded the De Havilland Aeronautical Technical School and appoint-

ed its first Principal.

Appointed Member, Examination and Education Committee Royal
Aeronautical Society.

. Appointed Chairman of Ground Engineers Examination Board,

Edgwnre Centre, on behalf of the Air Ministry.

‘B’ Pilots Licence (current) 1,800 hours flying experience including
123 hours night ﬂymg

‘A’, ‘B’, ‘C’, and ‘D’ Ground Engineers’ Licences including
Metallurgy heat treatment and Laboratory testing.

Member of the Institute of Aeronautical Engineers.

+ Appointed Deputy Director of Civil Aviation in India.

The Deputy Director of Civil Aviation in India qualified in Great Britain.

Chief Pilot Instructors employed in subsidized Flying Clubs in India.

Name,

i Country in |
Qualifications. |which originally, Remarks,
qualified.

1. Mr. B. M. T. 8. Leete | Qualified as an In-

2. Mr. A. I. Riley

3. Mr. L. H. Mason

4. Mr. W. H, Vetch . Do. . Do.

5. Mr. W. Jones .

6. Mr. W, Dougall

I
Great Britain | 1. Kz-R. A. F. Officer.
2. Passed Central Flying
School course in Eng-
land.
Also passed Inmstruction
Course at Gosport.
3. Over 3,500 hours flying
! experience.
A Do. L Do. . | 1, Ez-R. A. F. Officer.
l
|

structor under
the Indian Air-
oraft Rules,
1920.

i 2. Over 4,500 hours flying
! experience.
| 1, Ez-R. A. F. Officer.
| 2, Passed Central Flying
I School Course in Eng-
[ land.
i 3. Over 2,600 hours flying
| experience.
| 1. Kz-R. A. F. Officer.
| 2. Passed A. S. T. Instruc-
i tor’s Course in Eng-
land.

! . Over 4,000 hours flying
| J experience.
i Do. . | 1. Ez-R. A. F. Officer.

i

[

DO

w

. Passed Gosport train-
ing Course.
. Over 5,000 hours flying
! rience.
Do. L Do. . ' 1. Ez-R. A. F. Officer.
! 2. Holds Instructor’s Li-
cence from the Guild
. of Air Pilots and Na-
‘ vigators of the British
i Empire.
|

W N

| 8. Over z 300 hours flying
experienoe.

Complete information as to the careers of these officers is not in the possession of the
Government of India.
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Ohisf Ground Engineers employed in snbsidized Flying Clube in India.

Country in
Name. Qualifications. |which originally Remarks.
qualified.
Mr. R. W, C. Tomlin . | Holds Ground En- | Great Britain | Ez-Royal Air Force Me-
gineer’'s licence chanio.
under the Indian
Aircraft Rules,
1920, in Catego-
ries “ A n‘ “B n,
“C”and“D "
Mr. A. E. Clifford . Do. Do Held a British Air Minis-
try’s licenoce.
Mr. W. Scott-King . Do. . Do. . Do.
Mr. D. M. Langford . Do. . Do. . | Ez-Royal Air Foroe Lead-
F ing Airoraftsman.
Mr. M. Hullcoop Do. . Do. Do,
and “X ".

Complete information as to the careers of these engineers is not in the possession of the
‘Government of India. -

APPOINTMENT OF INDIANS AS PiLoTs AND GROUND ENGINEERS.

1148. *Rao Bahadur M. C. Rajah: (¢) How many of the chief pilot
instructors in India are Indians and how many are non-Indians?

(b) How many of the chief ground engineers are Indians and bow
many are non-Indians?

a.ﬁc) Are Government aware that Indians with better qualifications are
available for these posts? How many of such applicants have been turned
down by the individual clubs from each of the appointments of pilots
and ground engineers?

(d) Have the civil aviation authorities in India instituted separate
examinations of their own to which cundidates for licences must submit
irrespective of foreign diplomas? If so, what is the reason for holding such
examinations ?

(¢) What are the qualifications of those holding such examinations and
from where were these obtained?

(N How many of these examiners were Indians?

(9) Are these examinations intended to prevent candidates from
<qualifying in foreign countries?

(h) Is it intended to abolish these new examinations? If so, when?

The Honourable Sir Frank Noyce: (a) There are six chief pilot instructors
-employed in subsidised flying clubs in Indis all pf whom are non-Indians.
There are, however, four Indian assistant pilot instructors at present in
employment and under training for possible future appointment as chief

pilot instructors. |
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(b) There are six chief ground engineers employed in subsidised flying
clubs, all of whom are non-Indians. Most of the clubs, however, have
Indians employed as assistant ground engineers. ‘ -

(¢) So far ps Government are aware there are no Indians with better
qualifications available for these posts. The second part of the question
dces not, therefore, arise.,

(d) Candidates for the Indian ground engineer’s licences are required
to undergo an examination in accordance with the Indian Aircraft Rules,
1920, irrespective of whether they hold foreign ground engineer’s licences.
The examinations in question are intended solely to test the ability and

eﬂ;ciency of & candidate as a ground engineer, in the interests of public
safety.

(¢) Examinations are conducted by the technical officers of the Civil
Aviation Directorate, whose qualifications were duly approved by the
Government of India before they were recruited from England.

(f) There are at present no Indians sufficiently qualified and experienced
to conduct such examinations.

(g) There is no restriction on candidates qualifying for licences in
foreign countries.

(k) The reference to ‘‘new examinations’’ is not understood as, apart
from the examination for the ground engineer’s licence, prescribed in the
Indian Aircraft Rules, 1920, which it is not proposed to abolish, no other
examinations for ground engineers have been laid down.

Mr. Gaya Prasad Singh: With regard to part (¢) of the question, is it
& fact that offers of honorary servics from qualified Indians were rejected?

The Honourable 8ir Frank Noyce: I have no information on the subject.
|

SECRETARIES OF THE VARIOUS CIvin. AVIATION CLUBS IN INDIA.

|
1149, *Rao Bahadur M. O. Rajah: (a) How many of the principal
secretgries of the various civil aviation clubs in India are Indians and
how many are non-Indians?

(b) How many of these secretaries occupy posts in companies earning
trade revenues from thg clubs?

The Honourable Sir Frank Noyce: (a) All the Secretaries of the sub-
sidised flying clubs in India are non-Indians. They are appointed by the
Committees of the Clubs.

(b) Government have no information.:

SysTEM OF MEDICAL. EXAMINATION FOR THE APPOINTMENT OF A PlLo'r._
1150. *Rao Bahadur M. 0. Rajah: (q) What is the system of medical
examination for the appointment of a pilot? LI
" (b) Have any accidents been reported due to medica]l errors?
(c) Is it intended to change this system?

(d) Is the change intended to benefit the Indian Medical Beryice, pr
the Royal Army Medical Corps officers in India? ‘
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(¢) Are Government prepared to consider the advisability of suggesting
the appointment of independent medical practitioners to these clubs,
particularly from amongst thg members of the clubs?

_ The Homourable Sir Frank Noyce: (a) The medical requirements which
pilots of aircraft are required to satisfy, before' they can be granted &
licence, are laid down in Schedule II to the Indian Aircraft Rules, 1920,
& copy of which has been placed in the Library of the House.

(b) No.,

(c) The system of medical examination js based on the requirements
laid down in section VI, Annex ‘E’ to the International Convention
relating to the Regulation of Aerial Navigation, dated the 18th October,
1910, which has been ratified by India. Unless a change in the system
is notified by the International Commission for Air Navigation no change
in the medical examination can be authorised.

(d) Does not arise.

(e) There is no question of appointing any practitioner to a club.
Practitioners must have the qualifications prescribed before they can be
permitted to carry out the examination of pilots.

Mr. Uppi Saheb Bahadur: May I submit, Sir, that the Honourable
Member, Mr. Murtuza Saheb Bahadur, has gone to see His Excellency the
Viceroy and was expected to be here by 11 o’clock: perhaps he has been
detained: 1 do not know what has happened, and so I request you will
kindly allow me to put the questions standing in his name.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): Is
that the deputation of Muslim Members?

Mr. Uppi Saheb Bahadur: Yes.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Under the circumstances, the Chair would allow the Honourable Member

to ask the questions.
NoeMAL WoRKING HOURS OF THE GOVERNMENT OF INDIA PRESSES.

1151. *Mr. Uppi Saheb Bahadur (on behalf of Maulvi S8ayyid Murtuza
Saheb Bahadur): (a) Will Government please lay on the table statements
showing the normal working hours of the different Government of India
Presses for industrial hands as well as clerical establishment including
recess hours and also other Government establishment governed by the
Factories Act, such ,as various factories situated at Cossipur, Ishapur,
Jubbulpore, Aravankadu and of other places?

(b) Is it a fact that the uniformity of working hours is not maintained
at all in all these establishments of the Central Government? If so, why?

.~ (¢) Is it also a fact that the industrial hands of the Government of
India Presses are required to work longer hours and the clerical staff shorter
bours in comparison with other Governmen factories? If so, do Govern-
ment propose to maintain uniformity? If not, why not?
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The Honourable Sir Frank Noyce: () The normal working hours includ-
ing recess periods in the Government of India Presses are:

Clerical in all Preases o 10 A.M. to 5 P.M. on Monday to Friday.
10 A.M. to 2 P.uM. on Baturday.

Industrial . Delhi Press 8 a.M. to 8 p.M.
Aligarh Press 9 a.M. to 5-30 .M.
9 A.M. to 6 P.M, on Monday

Simla and Caloutte Presses to Friday.
9 A.M. to 3 P.M. on Saturday.

I have not been able to secure information regarding other factories,

Lut trust that the particulars given are sufficient for the purpose the
Honourable Member has in view.

(b) Yes, because conditions differ in the various factories and centres.

(c) As I have gaid, uniformity is not enforced in the matter ot working
hours and I have not the material from which to make a comparison of
the hours in the Presses with those in all other Government factories.
Government consider that the hours in each factory must be adjusted in
accordance with the needs of the factory and otber local conditions.

HoripaYs IN THE GOVERNMENT OF INDIA PrESs, NEw DELHI.

1152. *Mr. Uppl Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahadur): (a) Will Government please state if it is a fact that the
holidays allowed to the employees of the Government of India Press, New
Delhi, are very limited. whereas the Calcutta Press men are allowed more
holidays? If so, why?

(b) Is it a fact that all the subordinate offices located permanently in
Delhi enjoy all the local and Punjab gazetted holidays, even when the
Government of India offices are in Delhi, whereas the employees of the
Government of India Press, New Delhi, are denied the same even when
the Government of India offices are in Simla? If so, why?

(c) Is it a fact thet they have to work in lead and gas poisonings
throughout the year? If so, are Government prepared to consider their
case for the grant of more holidays?

The Honourable Sir Frank Noyce: (a) I do not think the holidays in
either New Delhi or Calcutta can be described as very limited, but they
are more numerous in the latter place. This is due to the desire to
maintain uniformity with the Bengal Government Press.

(b) Subordinate offices located permanently in Delhi are allowed holi-
days prescribed for local offices by the Chief Commissioner, Delhi. The
reply to the second part is in the negative. The concluding part does
not arise,,

(c) No: all possible precautions are taken to minimize the risk of lead
poisoning, and so far as I am aware, there is mno risk of gas poisoning.
Government are not prepared to increase the number of holidays.
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COMPENSATION TO THE EMPLOYEES OF THE GOVERNMENT OF INDIA PRESSES
FOR WORKING ON SUNDAYS AND (GAZETTED HoLIDAYS.

1158. *Mr. Uppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahadur): (a) What was the previous practice for compensating the
Pressg employees for their attendance on Sundays and gazetted holidys?

(b) Is it a fact that now-a-days & policy hag been followed to compensate
salaried industrial hands of the Government Press for attending on Sundays
and gazetted holidays on the basis of a half and quarter day’s pay for a
whole day’s labour under plea of an interpretation of an order showing
that they are already paid for the day in their monthly wages? If sc,
is the clerical staff of the Press as well as of other Government establish-
ments allowed compensation leave in lieu cf attendance on holidays when
they too are paid for the same in their monthly wages? If so, why? Are
‘Government prepared to observe a uniform practice? If not, why mnot?

The Honourable Sir Frank Noyce: (a) The Press employges were allowed
compensation leave.

(b) Compensatory holidays are given for Sundays whenever possible.
Work done on Sundays for which no compensatory holiday is given or on
closed holidays is treated as overtime and salaried industrial employees
receive a bonus of half a day’s pay or a quarter ol a day's pay, as the
case may be. Clerks in the Presses are not entitled to overtime pay-
ments. If on any occasion they are required to attend on a Sunday or &
holiday they may he granted compensation holiday at the discretion of the
Manager. I have no information as to the practice followed in other
Government establishments. The conditions of service of clerks are different
from those of the industrial hands and Government do nét propose to
follow a uniform practice.

CASUAL LEAVE ALLOWED TO THR GOVERNMENT OF INDIA PrESS EMPLOYEES.

1154. *Mr. Uppi S8aheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahadur): (a) Is it a fact that 15 days’ casual leave is allowed to
the Government of India Press employees and only ten days to the Delhi
and Simla Press men? If so, why?

(b) Is it also a fact that a deduction is not made from casual leave
for an early leave upto three hours of a clerk of the same concern out of his
6% hours’ attendance, but that in the case of salaried industrial hands early
leave is allowed for an hour only out of their eight hours’ attendance? If
80, why is there such a differential treatment?

(c) Is it a fact that even in the case of late attendance in office beyond
the prescribed limit, casual leave is reduced in the case of clerks, but in the
case of industrial hands fines are imposed upon them? If so, why? Are
Government prepared to observe a vaiform practice?

The Honourable Sir ¥rank Noyce: (a) I presume that the first portion
of the Honourable Member's question has reference to the Government
of Indin Press, Calcutte. Persons eligible for casual leave are allowed
such leave up to the maximum number of days stated in the question.
The limit in the case of Simla and Delhi Presses was reduced following
the practice in the Government of India Secretariat.
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(b) I am not clear what the Honourable Member means by ‘early leave’.
In the case of salaried men, leave for short periods exceeding one hour is
sct off against casual leave, if admissible. ’

(c) The anewer to the first part is in the affirmative. Conditions of
employment of clerks are different from those of industrial hands and
Government are not satisfied that uniformity is desirable.

GRANT OF PENSIONARY BENEFITS TO CERTAIN EMPLOYEES OF THE G OVERN-
MENT OF INDIA PRESSES.

1155. *Mr. Uppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahadur): (a) Will Government please state whether it is a fact
that as a result of the re-organization of the Government of India Presses
in 1920, Works Committees were formed by Government in these Presses
to ventilate the grievances of Press employees through them?

(b) Is it a fact that a question wus raised in the first meeting of the
Delhi Press Works Committee about all the old extra and day-extra piece
workers recruited prior to 15th July, 1920. who had been serving cont:-
nuously upto that time in those capacities and whether they would be
given pensionary benefits or not when they are brought on the regular
establishment ?

(o) Is it a fact that the said question was forwarded by the thea
Controller of Printing, Mr M. J. Cogswell, for final decision to the then
Munitions Board under which the Presses were at that time and the
Board’s decision wag communicated to Presses under the Controller of
Printing’s U/O. I. No. 188-Pg., dated the 10th January, 1921, which
runs as hereunder:

 The orders relating to pension contained in paragraph 20 of the Resolution clearly

apply to all piece workers who were in service on the date on which the Reso-
lution was issued and it was presumably the intention that the previous
service on the * Day Extra "’ or ‘‘ Extra ’ establishment of men who have
subsequently been made permanent should also count for pension if such men
have rendered 25 years’ continuous and approved service including the p-riod
spent as *° Day Extra >’ or “ Extra *’. Itis true that the Resolution refers
only to men on a ‘‘ temporary basis ’’ and to service classified as ‘ permanent
or temporary ’’, but the notes refer to ** all employees at present employed
in the Government of India Presses and the whole of the existing staff ’’.
The Controller may be informed accordinglv. It seems hardly necessary to
trouble the Finance Department again over the matter.

This note may therefore be taken as representing the orders on the subject and may

be acted upon.
(8d.) M. J. CO3GS8\WELL,—10-1-1921.”

If so, why have Government now denied the same concession to the
said people and forced the contributory provident fund on them?

(d) Is it also a faot that & few monthg later & decision was arrived at by
Government on the petitions of Abdul Gani and Bachoo of the Delhi Press
that they and all other employees who were recruited to the inferior estab-
lishment prior to 15th July, 1920 (leaving aside the question of day-extra
period), when subsequently taken on the superior establishment would be
given double benefit—gratuity for the inferior service and pension for the
superior service? What s tﬁe reagson for giving ‘‘double benefit’’ to the
inferior servants (gratuity and pension) and only contributory provident
fund for the remsining few years of their services to the superior hands?
Are  Government prepared to carry out their decision mentioned sbove
which was arrived at in the Munitions Board? .



QUESTIONS AND ANSWERS. 3239

The Honourable Sir Frank Noyce: (a) Yes.

(b) No. The Committee wished a definite order regarding the position
of permanent men. The Controller of Printing, Stationery and Stamps, in
submitting their views pointed out that the Government Resolution in
question had referred in a particular paragraph only to men now employed.
on s temporary basis, and Government understood that the doubt was
whether men then holding permanent posts would be allowed to count
their service on the ‘‘Day-Extra’’ or ‘‘Extra’’ establishment.

(¢) An order was passed in the terms quoted, but it referred to the
point already mentioned by me and not to the point raised by the Hon-
ourable Member. The latter part of this question does not arise,

(d) T cannot trace any such cases a few months after the orders in
question; the Honourable Member is possibly referring to two cases which
arose ten years later to which the provisions of Article 398 of the Civil
Service Regulations were held to apply. Double benefit i3 not given in
respect of the same service; certain men get gratuities for their inferior
service and pensions for their superior service, while certain others get
gratuities for their inferior service and the benefit of Contributory Provi-
dent Fund for their superior service. As regards the concluding part of
the question, the Honourable Member is referred to the reply given
by me on the 1st April to Mr. 8. C. Mitra’s unstarred question No. 153.

PromoTIONS IN THE READING BRANCH OF THE GOVERNMENT OF INDIA PRESS,
New DELHI

1156. *Mr, Uppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahadur): (a) Is it a fact that seniority was not observed at all in
the case of recent promotions in the reading branch of the Government of
India Press, New Delhi, of men from Revisers to Readers’ posts and from
Copy-holders to Revisers’, in spite of the decision arrived at in the meeting
of the Works Committee of the aforesaid Press on the 12th February,
1980? If so, why?

(b) What are the qualifications (educational and not technical) of those
promoted and those who have been superseded?

(c) Were the superseded men given a chance on probation at least to
prove themselves worthy of the post? If not, why not?

The Honourable Sir Frank Noyce: (a), (b) and (¢). Government have
no information on any of the points referred to by the Honourable Mem-
ber which relate to matters of detail lying within the competence of the
Head of the Department. It is open to any employee, who considers that
he has a grievance in the matter of promotion to make a representation

to the proper authority in the ordinary way.
RECRUITMENT OF PROBATIONERS FOR LINO AND MONOTYPE MACHINES.

1157. *Mr. Uppi Saheb Bahadur (on behslf of Maulvi SBayyid Murtuza
Saheb Bahadur): What is the practice in the matter of recruitment of
probationers for Lino and Monotype Machines? Is it from amongst the
industrial hands or from the clerks? 1If the former, why has now a clerk
been allowed to learn operating work instead of an industrial hand?
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The Honourable Sir Frank Noyce: Recruitment is not restricted to a
particular class of employees. The latter part of the question does not
arise,

‘OCCGPATION AND VaoarioN ForMs FOR THE GIOVERNMENT OF INDIA PREss
QUARTERS, New DELHI.

1158. *Mr. Uppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahadur): Are there any occupation or vacation forms maintained
by the Public Works Department for the Government of India Press
Quarters in New Delhi?’ If not, why not?

The Horiourable 8ir Frank Noyce: The attention of the Honourable
Member is invited to the reply given by me on the 1st April, 1933, to
Mr. S. C. Mitra's unstarred question No. 151.

CERTAIN DEFEOTS IN THE ‘ F ’ TYPE QUARTFRS, NEw DELHI.

1159. *Mr. Uppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Baheb Bahadur): Is it a fact that in certain “F’’ type quarters occupied
mostly by the Hindu employees, latrines and bath rooms are built together
and are just in the centre of the courtyard and that there is no window
at all in the first room of those quarters? If so, what arrangements do
Government propose to make to redress the above grievances which were
repeatedly mentioned in the petitions submitted by the occupunts?

The Honourable Sir Frank Noyce: The answer to the first part is in
the negative. The second part does not arise.

RETENTION OF THE PoST OF ASSISTANT DIRECTOR, MISCELLANEOUS BRANCH,
IN THE INDIAN STORES DEPARTMENT.

1160. *Mr. Uppi Saheb Bahadur: (a) Is it a fact that there were two
posts of Assistant Director of Purchase—one for the Engineering
Branch which deals with the supply of plant and machinery and electrical
stores and the other for Hardware or Miscellaneous Branch which deals
with the supply of oils, paints and beams, otc ?

(b) Is it a fact that the post of the Assistant Director, Engineering
Branch, hag been abolished and the work of that post is being done by an
Assistant Controller of Purchase, on a lower rate of pay?

(c) Is it also a fact that the other post f Assistant Director for the
Miscellaneous Branch has not been abholished?

(d) Tf the reply to part (¢) be in the affirmative, will Government please
state the reasons for retaining the other post for Miscellaneous Branch,
and for promoting the existing incumbent who is an Assistant Controller
of Purchase to the post?

The Honourable Sir Frank Noyce: (a) and (¢). Yes.

(b) The attention of the Honourable Member is invited to the reply
given to Maulvi Sayyid Murtuza Saheb Bahadur's starred question No.
1052 on the 9th November, 1982.



QUESTIONS AND ANSWERS. 3241

(d) There has been no decline in the work of the Hardware Branch
justifying the abolition of the post of Assistant Director of Purchase (Hard-
ware). The present incumbent of the post was promoted to it as he was
the seniormost officer in his class.

CREATION OF THE Post oF THE DEPUTY DIRECTOR, ADMINISTRATION AND
INTRLLIGENCE, INDIAN STORRS DEPARTMENT, =~

_ 1161. *Mr. Uppi Saheb Bahadur: (a) Is it a fact that the post of the
Deputy Director, Administration and Intelligence, Indian Stores Depart-
1uent, was created on the retirement of Mr. R. R. Reaks?

(b) Is it a fact that the present incumbent of the post was appointed
as soon ag he was relieved of his appointment in the Industries and
Labour Department which he held temporarily?

(c) Is it a fact that he had no previous experience or technical know-
ledge qualifying him for the post?

* (d) Is it a fact that the Retrenchment Committee had recommended the
abolition of the post on the retirement of the present incumbent?

(e) It the reply to part (d) be in the affirmative, will Government
rlease state what action do they propose to take on the recommendation?

The Honourable 8ir Frank Noyce: (¢) Mr. Reaks retired from the
service of Government on the 10th May, 1980. The post of Deputy
Director, Administration and Intelligence, was created in June, 1980,
a8 & result of certain re-organisation in the Direction and Intelligence
Branches of the Indian. Stores Department due to the introduction of the
Rupee Tender System and of the revised Stores Purchase Rules.

(b) Yes, but while officiating as Under Secretary in the Department
of Industries and Labour, Rai Bahadur J. P. Ganguli held a lien on a
permanent post in that Department.

(¢) Rai Bahadur J. P. Ganguli was considered to be entirely suitable
for the post of Deputy Director, Administration and Intelligence, as he
possessed the requisite knowledge and experience required of the incum-
bent of that post. .

(@) and (e). Yes. The recommendation referred to by the Honour-
able Member is under consideration.

SmarL-Pox 1N DEvLHI.

1162, *Mr. Uppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahadur): (a) Is it a fact that for the last many years there
has been no such havoe in Delhi from small-pox as was this year?

(b) What is the number of deaths from the fell disease? .

() Is it & fact that it continued for months together? ®

(d) What is the average death-rats from small-pox and other diseases?

6) What is the main reason for the outbreak of small-pox in such a
irulent form this time?

Is it a fact that until sometime ugo notices calling upon paren's
to get their children vaccinated were being distributed by chaprasis

rpecially appointed for the purpose?



8242 " LEGISLATIVE ASSEMBLY. [7re ApriL 1988.

(9) Is it & fact that the said chaprasis were removed by the Municipal
Committee and that vaccinators Were directed to do the said duty in addi-
tion to their duty of vaccination?

h) Is it a fact that they were not able to cope with the work involved
in their double duty?

g) Is it a fact that they were directed to attend to their duty eren
on Bundays? 7
() Is # o fact that small-pox broke out during $he period of the
observance of this practice? '

(%) Is it & fact that during this outbreak the Municipal Committes
bad to employ many temporary hands involving much expenditure?

(1) Will Government be pleased to state who is the officer who was
responsible for ordering the men to do dual duty and what action, if any,
do Government propose taking against him? If none, why not?

Mr. G. 8. Bajpai: (a) Yes. The epidemic has been of exceptional in-
tensity in several cities.

. (b) and (c). . The epidemic began about the 1st December, 1932. The
number of deaths from small-pox reported up to the 18th March, in the
provincé of Delhi was 890.

(@) A statement showing the average death rate in the Delhi - pro-
vince from various diseases during the last quinquennium is placed on the
table.

(e) Inadequate protection against small-pox appears to be a possible
explanation.

), (9, (B), (j) and (1). Vaccination notices have always been dis-
tributed by the vaccinators themselves. As an experimental measure
during the first four months of 1980 and 1931 chaprasis were. given to
vaccinators to distribute notices. This system did not prove successful
and was discontinued. The Municipal Committee is the authority to
decide what agency should be employed for distribution of notices, Gov-
ernment do not consider that any action is required by them nor do they
think that the recent epidemic can be attributed to the transfer of the
distribution of notices from chaprasis to vaccinators.

() Vaccinators were required to work on Bundays in order to afford
greater facilities to the public. The Honourable Member will feel that in'a
period of stress & public servant may have to work extra hours.

k) Yes.

* Statement. v,
Average death mate per thousand of population in the Delhi Province from various
?hu.mﬁmﬂwhnqmqummmz
¢ Small pox . . . . . . . . . .
Cholera . . . . . . . . . . .
Plague . . . . . . . . . . .
Entric fever . . . . . . .
Other fevers 4 . h. . . . . .
' Dysentery and diarrhea . . . , B
Tuberculosis . . . . . .
Respiratory diseases (excluding tuberculosis).
Other causes . . . . . .
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ELEMENRTARY AND SECONDARY SCHOOLS MAINTAINED BY THE DELHI
MUNICIPALITY.

1163. *Mr. Uppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahadur): (¢) How many elementary and secondary schools are being
maintained by the Delhi Municipality ?

(b) How many of them are for boys and how meany for girls?

(c) What percentage of the municipal revenue is set apart every
_year for education?

'(d) What contribution do Government pay to the ‘committee in the
shape of grant-in-aid? ‘ o ’

Mr, G. §. Bajpai: (a) The total number of schools maintained directly
by the Delhi Municipal Committee is 71, of these four are Upper Middle,
two Lower Middle and the rest Primary schools.

(b) 47 for boys and 24 for girls.
(c) ‘About 18 per cent. ,
(d) The Government grant during 1932.33 amounted to Rs. 1,15,000.

CuUT IN THE Pay oF TEACHERS IN THE MUNICIPAL SERVICE IN DELHI.

1164. *Mr. Uppi Saheb Bahadur (on behalf of Maulvi Sayyid Murtuza
Saheb Bahdur): (a) Is it fact that teachers in the municipal service are
having a cut of 10 per cent. even prior to those that are in Government
service? If so, since when?

(b) Is it & fact that their poor promotion of rupee one or two a year
has been withheld since 19282 If so, are Government prepared to call
upon the Committee to give them their grades with retrospective effect?

‘(c) Do Government propose to see that the cuts of the teachers are
restored fully as has been done in Madras?

Mr. @G. 8. Bajpal: Government understand that increments of  all
municipal employees, including teachers, were stopped as an emergency
measure with effect from the 7th September, 1931, and that a 10 per cent.
cut in the pay of municipal servants drawing more than Rs. 40 per
mensem is now under consideration. The Honourable Member will appre-
ciate that action such as that proposed by him would be an unjustifiable
interference with the internal administration of a local body.

STATEMENTS LAID ON THE TABLE.

The Honourable Sir George Schuster (Finance Member): Sir, I lay on
the table:

(i) the information promised in reply to starred questions Nos. 850
to 655 asked by Shaikh Fazal Haq Piracha on the 8th March,
1988; and

(ii) the information promised in reply to unstarred question No. 61
asked by Mr. M. Maswood Ahmad on the 8th March, 1938.
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EMPLOYMENT OF MUSLIMS IN THE SUBORDINATE ACCOUNTS SERVICE AND
IN THE AUDITOR GENERAL'S OFFICE.
*650. (a) Muslims 24 (including 1 Apprentice).
Hindus 398
on 31st December, 1932.

(b) and (e). Attention is invited to the final reply (which is in the Library of the House)
given to part (c) of starred question No. 885, asked by Shaikh Sadiq Hasan on the 9th
March, 1931. :

() Yes.

*650. (d) and *653. Attention is invited to the statements showing the communal
strength of the clerical staff of the various offices of the Central Government which are
prepared annually and are in the Library.

*650. (f) 275, of whom 27 were Muslims,

(9) Hindus. Muslims.
1930 . . . 112 9
1931 . . . 52 2
1932 . . . . 17 Nil.

PERCENTAGE OF SUCCESSFUL CANDIDATES IN THE SUBORDINATE ACCOUNTS
SERVICE EXAMINATION,

*851. (a) and (b) 11%12?} z)é per cent.
2 28 per cent.
027 . . . . . . . . 20°6 per cent.
1028 . . . . . . . . 30 per cent.
1929 . . . . . . . . 42 per cent.
1930 22 per cent.
1931 14 per ocent.
1932

. . . . . . 8 per cent.

One reason for the low percentage in 1932 is probably that the qualifying standards
in the examination are being mare strictly observed than was at one time the case and in
particular the practioce of giving grace marks has been very considerably modified.

HoLDING OF THE SUBORDINATE SERVICE EXAMINATION BY THE PUBLIC
SERVIOE COMMMISSION.

*652. The reply to the first part is in the affirmative, so far as the Government
of India Secretariat and most attached offices at headquarters are concerned ; and to the
second part in the negative.

STRENGTH OF THE SUBORDINATE ACCOUNTS SERVICE IN THE AUDITOR
GRNERAL'S OFFICE.
*654. (a) 24.
(b) None. There is, however, one Muslim apprentice.

REPRESENTATION OF MUSLIM8 IN THE AUDITOR GENERAL’S QFFICE.

%655. The orders of the Government of India regarding the redress of communal
nequalitios are being, and will be, followed, but I may add that the question of modifying
hese orders is under consideration.

RECRUITMENT TO THE SUBORDINATE ACCOUNTS SERVICE,

61. (a) The rules provide that occasionally persons with superior intellectual qualifi-
cations may be recruited as grobationers or apprentices for eventual direct appointment
to the Subordinate Accounts Service.

(b) Yes.
(¢) The required information is given below :
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The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): 8ir, I lay on the table:

(i) the information promised in reply to starred question No. 480
asked by Mr. M. Maswood Ahmad on the 25th February,.
1983; and

(ii) the information promised in reply to starred question No. 986
asked by Mr. Nabakumar Sing Dudhoria on the 28th March,
1983.

‘CouNTRIES WITH GOVERNMENT OF INDIA REPRESENTATIVES, Hicr
CoMMISSIONERS OR TRADE COMMISSIONERS.

*480. The sums provided in the budget estimates for 1933-34¢ on account of the
cost of all the repreeentatives’ offices in question is approximately Rs. 79,11,000, of which
Ras. 61,680,000 is in respect of the office of the High Commissioner for India in London,
including the Indian Trade Commissioner, London.

TRANSFER OF THE CONTINUOUS DISCHARGE CERTIFICATE DEPARTMENT OF THE
SHIPPING OFFICE FROM KIDDERPORE TO CALCUTTA.

*086. (a) Yes.

(b) Additional accommodation on the ground floor of the building has been placed
at the disposal of the Shipping Office but the accommodation added is insufficient $o-
house the Continuous Discharge Certificate Department. The additional ascommodation
'was urgently required to relieve the congestion in the Head Office where the then available
accommodation was far short of requirements a matter which caused serious inconvenience
to the office staff, Masters and Agents of vessels and crews.

(¢) (¢+) Approximately 5,6188sq.ft. excluding the compound, sheltershed and lavatories,.
ete.

(43) 1,536 sq. ft. approximately.

(#¢) 3,000 sq. ft. approximately.

(d) The question of providing a new building large enough to accommodate both the
Continuous Discharge Certificate Department and the Main Shipping Office is under
consideration.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, I lay on the table the information promised in reply to starred question
No. 818, asked by Beth Haji Abdoola Haroon on the 21st March, 1938.

RECRUITMENT OF SIKHS IN THE RATLWAY Mam SErvice, ‘L’ DrvisioN.

*816. (a) No.

(b) Does not arise in view of the reply to part (a).

(e) If by “ I. R. 0.” the Honourable Member means ‘ Sub Record Office °, the reply
to the first part is in the negative. The second part does not arise. . .

(d) No. The Sikh Inspector, Railway Mail Service, Amritsar, who has since been
transferred, held that post for less than 6 years.

Mr, G. 8. Bajpal (Secretary, Department of Education, Heslth and
Lands): 8ir, I lav on the table the information promised in reply to parts
"(a) and (b) of starred question No. 954 asked by Mr. M. Maswood Ahmad
on the 27th March, 1988.



STATEMENTS LAID ON THE TABLE. 8249
SA1LING OF PILGRIM SHIPS DIRECT TO JEDDAH FROM BOMBAY OB KARACHI.

*954. (a) (i) From Bombay to Jedda direct—
8.8. “ Rizwani " on the 14th February, 1933.
(ii) From Bombay to Jedda via Karachi—

(1) 8.8. “Rizwani " lett Bombay on" the 29th December, 1932, and Karachi on
the 2nd January, 1933. co

(2) 88, “ Akbar ” left Bombay on the 18th January and Karachi on the 2lst
January, 1933.

{3) 8.8, “ Khoarou " left Bombay on the 218t February and Karachi on the 25th
February, 1933. ’

(4) S.S.l ;‘3:3\.]:!:“ " left Bombay on the 2nd March and Karachi on the 6th March,

(6) 8.8, « Rshf;;gx "« left Bombay on the 14th March and Karachi on the 18th

(6) 8.8, “ Rizwani " left Bombay on the 18th March and Karachi on the 2lst
March, 1933.

(iii) From Karachi to Jedda direci—

S, 8. * Rahmani " on the 14th February, 1933.
(iv) From Caloutia to Jedda—

One steamer on the 2nd March, 1933.
{b) No.

mur. P. R. Rau (Financial Commissioner, Railways): Sir, I lay on the
table :

(i) the information promised in reply to parts (d) and (e) of starred
question No. 18, asked by Mr. Bhuput Sing on the 1st Febru-
ary, 1933;

(ii) the information promised in reply to part (b) of starred question
No. 550 ‘asked by Mr. N. M. Joshi on the 27th February,
1988 ; '

.(iii) the information promited in reply to starred question No. 964

asked by Mr. B. N. Misra on the 28th March, 1983; and

(iv) the information promised in reply to starred question No. 1000
asked by Mr. N. M. Joshi on the 28th March, 1933.

AD FROM AZIMGANJ CITY TO AZIMGANJ JUNCTION BY

CONSTRUCTION OF A Ro
: THE EAST INDIAN RArLway.

*13. (d) and (¢). The nt, East Indian Railway reports that there is a road, but
this l-’unguitablo(fz)r vehi:f.i;r traffic as it is narrow and full of sharp turns. The new
road which it is proposed to construot in response to a representation from the residents of
Asimganj and Jiaganj, will be a more direct road in that it will be some 400 feet shorter
than the existing one, and will be in every way more suitable for modern vehioular
trafiic. ’ i
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SUBORDINATE STAFF EMPLOYED IN THE PERMANENT ESTABLISHMENT OF THR
Accounts OFFICES OF STATE RAILWAYS.
*550. (b)

of the of the of the f the of the
Deacription.. C.A.0,| C. A0, | C.A.O,, 1 C.A.Q, | C, A, O, |Remarks.
Burma | E. B.Ry.| E.I. Ry. G. L f: N. W. Ry.

Office Ofice | Office 'l Office Office
I
Rys. !

I.—Blocked at
Rs. 120.
umber of men . b4 1 2 15 7!
Length of service .. 12| 18t020 17t029| 10t0' 30 :
(approximately i
in years). X
Period of Blook 2 4t07 l1to 6 | 1to 2
- (approximately 1 .
in years).
I1.—Blocked at
~Re. 80.
Number of men. $ 16 81 17
Length of service .. T7t028 11to 26| 10to 25 ¢
(approximately '

in years.) : .
Period of Block 1t0b ! 1to 3 1to 8
(approximately

in years).
LII.—Blocked at i i
Rs. 80. | i
Number of men. 44 18 36 , 99 121 |
Length of service | 10 to 20 11 to 28 4to 261 6to22 10 to 30
(approximately | :
in years). i !
Period of Block 1to 7 l1to 2 ltoﬂi lto 6 1to4
(approximately i :
1N years). | J
1These figures exclude the number of employees who have remained on the maximum
on aococount of their anfitness for further promotion. .

}No scales having & maximum pay of Rs. 120 or Rs. 90 are prevalent on the Burma
Railways.

DeNIAL or HILL ALLOWANCE TO THE RAILWAY STAFF STATIONED AT
Derra Doun.

*964. The reply to the first part of the question is in the negative. The latter part
of the question does not arise.

Unions oF RaiLway EMPLOYEES ON THE EAST INDIAN RAILWAY.

*1000. (a) The Agent, East Indian Railway reparts that the only union so far registered
under the Indian Trade Unions Act, 1926, on the East Indian Railway, is the one styled
the East Indian Railwaymen'’s Union.

(b) The nt has informed the Chairman of the East Indian Railwaymen’s Union
that he would be prepared to accept and give his attention to communications addressed
t0 him by the President of the Union.

(c) Does not arise.

Mr. P, R. Rau (Financial Commissioner, Railways): Sir, I lay on the
table a statement giving the information at present available as to the-
net earnings of certain newly constructed railway lines, during the financial
year 1981-82, and a comparison of the return given by these earnings om
the capital outlay with the return anticipated in the original estimates.
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THE PROVINCIAL CRIMINAL LAW SUPPLEMENTING BILL—
contd. '

Mr. President (The Honoursble Mr. R. K. Shanmukham Chetty):
The House will now resume consideration of clause 5 of the Bill to supple-
ment the provisions of the Bengal Public Security Act, 1932, the Bihar
and Orissa Public Safety Act, 1933, the Bombay Special (Emergency)
Powers Act, 1982, the United Provinces Special Powers Act, 1982, and the
Punjab Criminal Law (Amendment) Act, 1982, for certain purposes.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan
Rural): Sir, I support the arguments advanced by my friend, Sardar Sant
Singh, for the deletion of clause 5, and the only point I should like to make
is this. The Honourable the Law Member in one of his speeches said that
he himself considered this clause to be superfluous. T think he will explain
the position now, because I think any direction of the nature of the habeas
corpus only arises when the arrests are alleged to have been made illegally,
and in that case the provisions of similar sections as provided in the earlier
clauses of this Bill will not also preclude a man from going before a Court
of law. If I understood the Law Member aright, I think he himself
admitted that this clause was superfluous, and that is why I oppose this
clause. \ .

The Honourable Sir Brojendra Mitter (Law Member): Sir, I am sorry
if I conveyed any wrong impression to my friend, Mr. 8. C. Mitra. What
I intended to say was this, that for all practical purposes a provision like
that would be superfluous, and by way of illustration I took a hypothetical
case where an application wus made to a High Court and what sort of
inquiry the High Court would make. Unless there is some illegality or
impropriety, the High Court is not likely to entertain applications; and from
that I drew the inference that for all practical purposes the clause would
be superfluous, but for greater caution it was necessary to have it.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is that clause 5 stand part of the Bill.

The motion was adopted.
Clause 5 was added to the Bill.

Mr. D, G. Mitchell (Secretary, Legislative Department): S8ir, in
compliance with your ruling on Tuesday last, I beg to move:

* That after clause 5 of the Bill, the following clause be added :
¢ 6. Nothing contained in this Act shall affect the powers of a High Court under
. section 107 of the Government of India Act ’.”
Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is: ‘

‘“ That after olause 5 of the Bill, the following clause be added :

¢ 8. Nothing contained in this Act shall affect the powers of a ngh Court' under
section 107 of the Government of India Aet’.”

The motion was adopted.

Clause 1, the Title and the Preamble were added to th: Bill.
( 3254 )
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_ The Honourabla Sir Harry Haig (Home Member): Sir, I move that the
Bill, ag amended, be passed.

_The general considerations on which our proposals rest have already been
lbg.l,ly stated to the House and I do not think it is necessary to repeat
em.

Pandit Satyendra Nath Sen (Presidency Division: Non-Muhammadan
Rural): [ rise to oppose this Bill at this third reading. In newspapers
we often read reports of cases of what we call Knavery and some of us
have occasions to witness the trial of those cases in the law Courts. It is
a common practice with the culprits in those cases to put some sweets into
the hands of children who, being attracted by the sweets, allow them-
selves to he robbed of their valuable jewellery without any serious objection.
Similar has been the uffair in the present case so far as Bengal is con-
cerned. The Bill has provided for appeals in some cases, and being
attracted by this right of appeal. some of my Honourable friends have
lent; their support to this Bill. I do not question their sincerity, but I
question their foresight. 1 would ask them to take an account of profit
and loss in this transaction. What is the gain and what are the losses?
The only gain is that the Bill provides for some appeals, and even this
redeeming feature is not present in the case of other provinces. What are
the losses? ILoss No. 1 is that it takes away the general supervigion of
the higher Courts. Toss No. 2 is the indemnity in advance for those police
officers who may be doing some offensive act in good faith. but it is very
doubtful whether the police act in good faith at all, and if they are pro-
tected by law in this way, thev will be going on doing things not in bad
faith, but in the worst faith. Loss No. 8 is the deprivation of the habcas
corpug which is one of the valued rights of a citizen. I for myself am
not prepared to purchase this appeal which has been provided for in this
Bill at such a heavy price, and even those appeals are in most cases un-
availing and expensive. This Bill hag got qther defects also. First of
all, it is open to the charge of bad drafting. Clause 8 includes the United
Provinces, but it excludes the Punjab, and then, so far as section 491 is
concerned, it speaks of the Punjab only. Why, I do not know.

Now, it is very good of Government that they have proposed and passed
an amendment keeping section 107 of the Government of India Act intact.
but they have kept the question of section 491 as vague as before. It may
be argued and perhaps it has been argued by somebody that section 491 has
got little scope in these cases, because people will be always detained under
some law, and that section only applies to cases when people are detained
illegally. But. Sir, that section deals not only with people who nre detained
illegally, but also those who are detained improperly, and when the man
is detained improperly, the High Courts might come forward and inter-
vene in those cases. I am not a lawyer, but my conception of law is that
it must be rlways definite, precise and accurate. The present Bill is just
the opposite. The Government’s position is extremely weak as i8 evidenced
by the fact that they have made so many patch works and still they have
not been able to rectify the defects. I do not deny that there is a country
wide discontent which has given rigse to a country wide lawlessness, but
that problern should be met not with this lawless law, but_ with a real
solution of the problem, that is, the question should be met with sympathy
and wise policy. The very system of administration is at fault. The issue
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of a White Paper or a Black Paper will not meet the situation. It is the
administration of the system which counts. If the administration is not
improved upon, there is no real remedy. I do not care whether the
Government ig federal or unitary, but what is wanted is that we should
carry on the administration with sympathy. The original Loecal Acts are
highly objectionable and I think we should not allow ourselves to be
associated with those objectionable laws by wuy of confirmation, or rati-
fication, or assimilation, or supplementation, or whatever it may be. Sir,
I oppose the Bill.

Mr. S. 0. Mitra: 1 oppose the passing of this Bill and 1 contend that
QGovernment has not succeeded in making any case before this House to
show that the ordinary criminal procedure of the land has failed to give
satisfaction either to the Government or to the people. The ordinary pro-
cedure has lasted now for more than 70 years and has been found quite
good for all practical purposes, and Government must show that there
hsg arisen a special emergency now to justify their attempt to drastically
alter the ordinary procedure. One ground that has been put forward is
that speedy trial may be achieved by this procedure. But, in this Bill,
there is nothing about ‘‘trial’’ : it is only about appeals. The Local Govern-
ments have enacted laws for speedy trial by special Courts. Once a man
is convicted, the main purpose of a speedy trial is achieved; but there is
no reason why in cases of appeal any undue haste should be attempted
by the Government so as to curtail the rights of pesple under the ordinary
laws of the Jand. What is now attempted is that the accused should forgo
trial by a Sessions Judge with the help: of jurors or assessors where the
punishment inflicted is a sentence up to four years or more. Even the
ordinary criminal gets a chance, when it is a case of serious offence, to be
tried by a Court of Session, with the help of jurors in advanced provinces
and in all cases with the assistance of assessors. Sir, I maintain that if
anybody requires protection, it is the 'political priconer. If there may be
said to be any prejudice on the part of the trial Courts which should be
protected against, I think it is in political cases and I do not see any
reason why political prisoners sentenced to imprisonment for four years
or more should be denied the privilege of being tried in a Court of Session
with the help of assessors or jurors.

We, Sir. in this House always maintain that the real strength of the
British Gnvernment is not its army or its Ordinances, but the confidence
of the people in the impartial justice administered by British Courts. My
Honourable friend, Mr. Gaya Prasad Sihgh, asks whether such confidence
is still left. T maintain, it is still there. Now, in this connection, I cer-
tainly opp-se the practice that now obtains of giving administrative and
execulive poste to retired Judges of High Courts. I remember that public
bodies including the Congres¢, when it was not an unlawful or unconstitu-
tional body in olden times, always fought against the Judges of High Courts
getting any appointment under the Crown after they have completed their
term, but unfortunately—I do not mean any reflection on individuals—
we find that Judges of High Courts are now: getting administrative posts.
Onlv lately it was announced that Sir Bepin Bihari Ghogh, an ex-Judge
of the Caleutta High Court, was coming here to act as Law Member. I
maintain, that for the impartiality of the judicature, it is necessary that
there should not be any temptation for Judges getting preferments at the
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hands of Government subsequently. Their case should be treated exactly
like the post of the Auditor Genersl and they should not be enabled to
hold any lucrative appointment under the Crown after their term of
service. And it should be so not only in this sphere, but I hold that in
the case of all offices where a strict impartiality should be maintained,
the people should not have even a breath of suspicion about such im-
partiality. For instance, the position of the President of the Legislative
Assembly should, I hold, be of the same category. However, that is by
the way. 1 say that the people of India have still the highest regard for
and confidence in the British system of justice, and the Government are
undermining its verv foundation by showing their non-confidence in the
Courts, by encouraging every time such non-confidence by thig kind of
piecemeal legislation and by their inroads on the rights and powers of the
judiciary. On more than one occasion we have discussed—I do not like
to develop that point now—that in an ideal constitution, the three func-
tions of tlie Fxecutive, the Judiciarv and the Legislature should be evenly
balanced and the Executive should not be permitted in any way to curtail
the rights of the Judiciary or the Iegislature; but here in India, not only
by the powers under the Ordinances, but the Constitution having provided
a solid block of officials, the Legislature has been turned into a farce. The
only other thing that is left is the Judiciary; and though there is lip
sympathy and admiration and high praise by the Executive for the Judi-
ciary, whenever there is an occasion, the power of the Judiciary is attempted
to be curtailed, and this is one of those occasions when the Government,
without showing that there exists an emergency, are frying to cut at the
root of the substantial powers of the Judiciary in this land.

Sir, tho basic principle of the British Constitution is the rule of law.
My Honourable friend, Mr. Neogy, told the House only the other day that
whenever there was a political case and the accused, whether after speedy
trial or regular trial, were acquitted—in fact it was no exaggeration to
say that in cent. per cent. cases, as soon as the accused was discharged
or acquitted and came out of the lock-up, he wag arrested under what is
known as the Criminal Law Amendment Act, and if the conviction under
the section in which he was charged made him liable to the maximum
sentence of two years, under the Criminal Law Amendment Act he was
invariably detained in jail for an indefinite period of time. Now, does that
show anv respect of the Executive for the Courts of law here in Indis,
when even after an elaborate judicial trial, the accused are found to be
innocent or the offence laid at their door is found to be not proved, these
people arc detained in jail for an indefinite period? 8ir, I do not kmow
whether on this motion, we will have, in opposing this Bill, the support
of my Honoursble friend, Mr. Biswas, because perhaps in voting for some
of the clauses he did vote with us and sometimes against us; but now T
claim his support, because he represents the great City of Calcutta, where,
as we all know, these drastic measureg are being applied ruthlessly and
vigorously.

Sir. I think all will admit that when an emergency becomes a per-
manent feature, it ceases to be an emergency. Government should take
stock of the situation to find out that these palliatives, these quack reme-
dies, will be of no avail to them if there is really a widespread discontent
and lawlessness in the country as has been so well put by my friend,
Pandit Satvendra Nath Sen. - With these words, T oppose the passing of
this Bill.
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Mr. 0. 0. Biswas (Calcutta: Non-Mubsmmadan Urban): Sir, I did
not wish to make asnother speech on the third réading of this Bill, but
wmy Honourable friend, Mr. 8. C. Mitra, has made an appeal to me. It
is my misfortune that in this matter I do not see eye to eye with him or
with some of my other friends. I confesg that the temptation to be led
away by -sentiment is much too strong, and somewhat difficult to resist.
Measures ‘like these afford only too easy targets for attacking those who
are responsible for them. But, 8ir, I venture to ask my friends, if
Government have a responsibility, is there none so far as we are concerned?
And I ask further: Is that respomsibility discharged by discharging only
a volley of worn-out platitudes or captivating catch-phrases? Some of
my friends are so fond of strenuous superlatives, may 1 remind them that
the adjective is the enemy of the substantive. I say, Sir, that you must
face the situation fairly and squarely. Are vou prepared to say that the
dangers which these meusures are designed to meet are imaginary and
not real? Province after province, presumably with a due sense of
responsibility have enacted these measures. My friends have called them
drastic. Drastic they are, but nevertheless they are measures which
those, who are in a better position to judge the situation than we here,
have felt it necessary to have in the larger interests of the community,
in order, Sir, to meet a crisis, not an imaginary but a real crisis, which,
a8 my friends know very well, has left its blood-stained trail behind in
many parts of the country. What should be our attitude in a situation of
that kind? The crisis is not yet over. It may be that the raging flames
have been brought somewhat under control but who knows that the smould-
ering embers may not burst into flame again? Should we, in such cir-
cumstances, be justified in taking risks? Some of my friends have said
that a repressive policy never pays, repression defeats its own object: it
stiffens the gristles of infancy into the bones of manhood: it drives dis-
eontent under-ground. Well, Sir, all that may be true, risks there possibly
are, bug consider also the risks to which we should be exposed if we did
not take any action whatever. Let us not forget that here is a cankerous
sore in the body politic. No doubt the paticnt, requires nutritive diet, he
requires healthful exercise, but the surgeon’s knife cannot be dispensed
with altogether. So, I say that it will not do merely to say that legisla-
tion of this kind is an invasion of the liberty of the subject. If there is
restriction of liberty for some, there is liberty for ths greater majority of
the people. After all. the test we ought to apply in & matter of this
kind is, what is the greatest good of the greatest number? Sir, I would
venture to remind my friends that repression is not the onlv policy which
fills the canvas, ‘and T would appeal to them, with all the earnestness I can
command, not to be looking merely at one side of the picture. Why, I ask,
turn vour eves merely on the shadows in the vallev, and not lift up vour
gaze for a rroment to the glistening crags, to the gleaming glopes of verdure,
to the great sweeping burst of sunshine on the tops? (4 Voice: ‘‘Swaraj
for ever!’’) My friend over there ejaculates, ‘‘Swaraj for ever.”” I say
““Amen, Swara] for ever’’, and it is because I believe that the road to
Swaraj lies not through blood-shed and anarchy, but through co-operation,

through goodwill . . . . . .

ilr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan) : Through sychophanocy. '
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Mr. O. O. Biswas: No% through sychophancy, Mr. Gaya Prasad; that
‘may be your monopoly. Do not judge others by your own standard. Do
not play to the gallery here, and then ‘‘kow-tow’’ to the powers that be
behind the scene. Have the courage to speak out your mind, if you can,
but do not indulge in these cheap sneers, and do not make these cheap
bids for popularity. Sir, I would say to my friends that the situation is
not one to make light of. Everyone of us ought to have a due sense of
responsibility and because some of us may not agree with the viewg of
others, it does not follow that those who differ must be actuated by un-
worthy motives, 8ir, there is room both for my friends and for me to
worship in the same temple, the temple of freedom, but that does not
‘mean that I must be wedded to their particular mode of worship. I say
once again that we should be betraying a woeful lack of our sense of
responsibility if, without any consideration of the requirements of the
situation, we were to indulge in vague and general attacks only for the
sake of making those attacks. My friends here during the last two days
have subjected this Bill, specially the legal aspects of it, to a very close
and critical analysis. Sir, T do not pretend to be a great lawyer, and I
tremble to tread on such duugerous ground again. I see my Honourable
friend. the Prince of lawyers, sitting over there. Sir, if I might indulge
in a digression, thers are three stages in a lawyer’s career; he firsy gets
on, next he gets ‘on-er’ (honour), and finally he gets.‘on-est’ (honest).
Sir, without being presumptuous, I can say very humbly that I am still
struggling and straggling in the early stage, and, therefore, when I find
myself in the presence of those who have passed the third degree,—if I
might use that expression,—who have passed from the stage of ‘honest’
to that of , shall T say, super-honest, I feel I must speak with
bated breath and whispering humbleness! Seriously speaking, Sir, there is
just one thing I will remind them of, and that is this, that this Bill does
no more than seek to follow the lines of several other Bills of an exactly
similar description, which this House has passed within recent times.

Mr. B. Da8 (Orissa Division: Non-Muhammadan): Sir, I rise to
oppose the passing of this Bill and the Acts on which this Bil] is baset.i.
T know my talented legal friends have shown all the ugly features of this
Bill, but T am not a lawyer and so T need not argue on the legal aspect of

the measure,

Sir, I am surprised to find discrepancies in some of the Provinpial Acts.
In some provinces, the Act has been framed to last for one year, in Beng{&l
it is for two years and, in my unfortunate province of Bihar and Orisss, it
is made for three years. I cannot understand why it is made for threo
years in Bihar and Orissa. Then, Sir, as everybody knows. Orissa is
tied to the apron-strings of Bihar and, whether the safeﬁy of Bihar is
threatened or not, I do not know, but I kpow that there'ns no such fear
in Orissa. And as Orissa is going to be divorced from Bihar in u year, I
would appesl to Government to take note of it. I know that in spite of
my voting on the Opposition side, Government w1_ll pass this Bill and it
will become an Act. But they should see that this Act does not apply to
Orissa when Orissa is separated. I find that the Central Provinces slr:.d
Four province of Madras, Sir, do not need such an Act and T hope this
point will be borne in mind with regerd to Orissa. 8ir, I think the titles
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of the Acts are misnomers. They ought to have been named the Bihar
and Orissa Government Safety Act and the Bengal Government Security
Act, because these Acts give safety and security to the Governments there
and not to the publie.

8ir, my friend, the Honourable the Home Member; talked of the
application of the Bengal Security Act in Bengal very recently where-
under the Congress leaders were arrested. Here I have got a letter to
show how the -Act has been applied. Everybody knows that Mr, M. 8.
Aney is the acting President of the Congress and -he was also a very
respected Member of this House. But the treatment that was meted out
to Mr. Aney in the Midnapur jail after his arrest was the grossest insult
that coulg be offered to the Congress. T will just read a few lines from
this letter:

‘It need not be mentioned that he (Mr. Aney) had to suffer all the worst indignities
which is the fate of the ‘ C’ class prisoners. He had to allow his person and belongings
to be searched by a rude warder. He was not given any special food to which he was
accustomed. He was not allowed to have his articles used for his daily ‘ Sandhya ’.”

For the benefit of my Honourable friend, the Homo Member, I may
explain that ‘‘Sandhya’’ means morning and evening prayers:

‘“ He had to use only two aluminium pots along with the other ‘ C' class prisoners.
He was kept in a small barrack wherein about 125 persons were huddled together but
which could hardly accommodate 60 persons. He was asked by the Jemadar to undergo
the Sarkar Salaming process by first sitting down in twos, and then standing when the
Superintendent arrived for verification. When Mr. Aney refused to comply with this
humiliating procedure, he was forcibly made to sit down and then again forcibly made to
stand up by two or three warders in the presence of the Superintendent, who probably
thought nothing wrong in the whole incident.”

Bir, if this affront and this insult wag offered to the acting President
of the Congress, then it is no use for us on this side of the House to
condemn these Bills which are meant to give securitv and safety to the
different provincia] Governments ang also to the Government of India.
The Honourable the Home Member, if he can refresh his memory, will
admit that he issued special instructions that prominent citizens, who
become political prisoners in the past, were not forced to do such ‘‘Sarkar
Salaming’’ as Mr. Aney has been forced to. Why was Mr. Aney chosen
by the Government of India for such treatment? Today he occupies the
highest position in this country as the acting President of the Congress.
Thig is the Government’s way of dealing with their enemies,—enemies,
who, as a former Vieeroy, Lord Irwin, said from the greatest political
party in the country and to which even a Conservative Secretary of State
pays respect, although 'he knows that if the Congress goes to confer with
them in London their apple-cart will be upset. If Government want even
@t this stage to practise such inhuman treatment on the highest personage
in the Congress ranks, it is no use our appealing to them to be fair and
just. I only wish to say this to the Leader of the House that he must
thang down hig head in shame that in his own province the President of
the Congress was treated in the way this letter shows. I, who am a

neighbour of the Bengalees feel ashamed that it was done in

12 Nooxw. o province for whose public men, for whose good people I have
so much respect. I know both of them, the Honourable the Home Mem-
ber and the Leader of the House need not reply, as they have got the
heads behind their back, they have the support of the European Group
to stang on their side for law and order, and I know that today, tomorrow
and day after tomorrow the European Group will hob-nob with my friend,
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Sir Cowasji Jehangir, over the Anti-Dumping Bill and over the Indian
Income-tax (Foreign Income) Bill which are coming up before the
House. But today the European Group—I find the whole Bench is
empty—they have nothing in common with the Indian interests, hut when
it touches their pockets, half of which my Honourable friend, Mr, Mody,
has filled on the one side and the other half, i.e., the European merchants
pocket, is filled on the other side, then they go and hob-nob with nascent
industrialists. What do they care for the industry or the country? They al-
ways vote with the masters of the country and side with the Government in
every inhuman measure that the Government bring forward. I would not
wish, Sir, to prolong the agony. It is humiliating to me to have read this
letter that the Bengal Government, under the guise of this Bengal Publio
Security Act, the sanction of which was given by my Honourable friend,
Sir Harry Haig, applied it to coerce those who are attending the Calcutta
Congress Session. The President of the Indian National Congress was
insulted in the way he was insulted at Midnapore. He was made to sit
and stand under orders and to learn at his advanced age to do the Sarkar
Salaming trick. Nemesig will tell upon the Government one day. You
may promulgate the White Paper, you may do anything you like, but re-
member, you are thereby only goading the people to revolution, and nothing
else. s

Sir Oowasji Jehangir  (Bombay City: Non-Muhammadan Urban):
Mr. President, I had no intention whatsoever of addressing the Honour-
able House on thig occasion as 1 have already expressed the views I had
to express on the merits of the Bill that is before the House. But the
remarks made by my Honourable friend, Mr. B, Das, have made me
think of a question which did arise in this Honourable House about a
year and a half ago and which I really think requires attention. T do not
think my Honourable friend improves his case by making unnecessarily
rude remarks, but the point that he has brought to the attention of the
House is one which perhaps may beneficially occupy the attention of my
Honourable friend, the Home Member. (Mr. B. Das: ‘‘Thank you,
thank you.’’) My Honourable friend, the Home Member, will recoll_ect
that the Government of India issued instructions as to the classification
of political prisoners into A, B anq C classes. Speaking from memory
now, because T have no papers before me, this classification, into A, B
and C classes, was the result of the report of a Committee. Now, Sir, we
find in Bombay that the instructions that were given by the Government
of India to the Government of Bombay, and T presume to most of the
Provincial Governments or all Provincial Governments in India, were not
being ocarried out and I will just give you one or two instances. There
has been no change in the instructions of the Government of India since
1981, but there are political prisoners today classeq as B and C who were
in 1981 classed as A, and there appears to me to be no reason for this

change.

The Honourable Sir Harry Halig: May T ssk, Sir, how this is relevant
to the subject we are discussing?

Sir Cowasji Jehangir: My only reason for thig is the relevancy of th’e
remarks madel by Mr. B. Das and, if my Honourable f}-lend, Mr.. B. Das’s
remarks have been irrelevant, I stand corrected, but if my friend, Mr.

B. Das’s remarks have been relevant, then I presume. . . . . . .



a2 ARGIBUATEVE ARRENBIY [7ma ApmiL 1933.

./Mr. President (The Honoureble Mr. B. K. Shanmukham Chetty):
Gnder, erder The Chair allowed the Honmourable Member, Mr. B. Das,
%0 make these .observatioms, because the Chair understood the Honourahle
Member to bring to the notice of this House an instance in which this
Act was applied, but, if the Honourable Member wante to make elaborate
discussion .on the classification of political prisoners, he will not be in order.
He would be in-order so far as the Honourable Member wanted .to bring
to the notice of the House instances of the way in which a section of the
Act has been applied. '

‘8Sir Oowasji Jehangir: 1 do wish to .draw the attention of the Homour-
able the Home Member 80 that he might look into this question
and really try and find out whether his instructions or the instructions of
the Government of India are being carried out, and I will refer him to a
memorandum submitted to the Government of India over a year and a
half ago by the Western India Liberal Association on this very question.
The memorandum was drafted and sent after full enquiries. The memo-
randum gives facts ang figures. I do appeal, Sir, to the Government
Benches that this changed classification i quite unnecessary under the
present conditions, and that it will react not only on Government but upon
the political situation in the future. All these prisoners are bound to
come out, and it is our earncst desire, not only on thig side, but, I am
sure, it is the earnest desire of Government Benches, anq T know'it is the
desire of His Majesty’s Government (Hear hear) that the men who are
political prisoners today will come out to work the Constitution. 1f that
is our mutual desire, then I do think that this question of classifying men
as C and B class prisoners, who were at one time classified as A olass, is
a change of policy, which is unnecessary and harmful to the interests not
only of this country, not only of the British Government, but most harm-
ful to the policy that is being adopted by His Majesty’s Government. I
believe, Sir, that this question will be one of the most important questions
to be discussed in this country when these prisoners come out. This is
merely an echo that we hear just now. But I make bold to say that when
the day arrives—and it is going to arrive most probably fairly soon,—when
these political prisoners come out and tell us what hag happened within
the walls which now hide them, there may be an uproar which Govern-
ment may regret; and it may only be due not to any intentional Act, but
to not seeing that the Government of India’s instructions are properly
carried out. Those instructions are in writing: they are in communiqués;
ang there is no reason why these instructions should not be carried out;
and if they are not to be carried out, we ought to know the reason why;
and different instructions should be issued, which we ecan understand
and thereby realise that there is a change of policy. 'But as long as the
policy remains which was in force in 1981 during the first civi] dis-
obedience movement, if that policy still stands—and we 'have not been
informed of any change in the policy—then I would earnestly appeal to
the Honourable the Home' Member that when he has got rid of all this
work that he is being worried with just now—and I trust it will be very
soon that he will be free from the worries of this Legislative Assembly—to
devote half ar hour to this question, which I-think will repay the trouble
he will take.

Some Honourable Members: 'Th&;juestiOn may now.be put.
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Mr. B. V. Jadhav (Bombay Central Division: Nen-Muhammadan
Rural): Sir, although I am a supporter—a staunch supporter of law and
<order—I regret that I have on this occasion to oppose the motion. But
before I begin my remark, I have to raise a protest against the Benches
which generally support Government on every occasion. They not only
gag us at the time of voting, but they now seek to gag us even from
opening our minds in this House, To speak our mind is the only consola-
tion we have, of having done our duty and that is being denied by those
Members. I hope they will exercise more patience and hear what the
other side has to say. I do not mean to say that myself or any other
of my friends here will be able to change their views, and even if they
succeed in changing their views, it is almost impossible to induce them to
walk into the lobby with us. For this reason they ought to hear us with
patience. | )

Sir, T am opposed to the Bill, becauseo it secks to strengthen the chains
‘that have been forged by the Provincial Governments for binding the
liberties of the subject. The ordinary law of the land is now supplemented
by what was formerlv known as Ordinances and which are now changed
into regular, Acts. DBut the Acts enacted by the Provincial ILegislatures
were not complete and they are now being supplemented by legislation in
this House; and also the Bill will be passed in another place.

It is intended by this Bill to give an indemnity to all Government
servants for excesses and for transgression of their duties. A protest was
raised day before vesterdav about this. An Indemnity Act is generally
passed for past misdeeds if it is considered necessary in the interests of
the public service to do so; and nobody generally is likely to take excep-
tion to that. But to give a blank cheque, to assure beforchand every
servant of the Government and of the preventive service, T shall say, good,
bad or indiffevent, that his acts, provided nobody can challenge their good
faith, were to be exempt and were not to be called into question in any
Civil or Criminal Court, is, I submit, to invite disaster, to invite indifferent
servants to go hevond their duty and to inflict many a time wanton injury
upon any subject however high placed. One of these instances has been
cited here just nmow, that Mr. Aney was subjected to certain indignities.
Perhaps the Superintendent or his subordinates showed a weakness of
their mind: they were puffed up with vanity; they wanted to show their
dignity or their power or the majesty of the law or anything else; in order
to show that they were very superior beings, they have acted in that
ungentlemanly way against Mr. Aney. But, at the same time. T shall
have to raise a protest against the mentality of some of my friends here;
and T beg their pardon for doing so. I do not mean to say that Mr. Aney
was subjected to this treatment, becaunse he was the acting Presndent.of
the Tndian National Congress, and no one should claim that .the actlpg
Prosident of the Indian National Congress should be treated in a special
wav. I think such a claim is preposterous and I do not like even the iden
I think everv gentleman must be treated in a gentlemanly way, whether
he be s member of the Congress, or the President of the Congress, or nof
connected with the Congress at all. A man’s position ou,fzhb.not to improve
or deteriorate simply because he holds a particular office in the politipa.l
organisation of the country.. But all the same, ‘T have my sympathies with
Mr. ‘Aney, hecause he was subjected to an indignity, and I hope that the
1 ! : 02
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Honourable the Home Member will take notice of this. I may tell him
that the lower subordinates are many a time induced to go beyond their
powers and do something in order to strike terror. As they see that the
object of Government in passing these Acts is to strike terror into the
minds of those persons who are foolish enough to take to agitation on this
occasion, as faithful servants they wish to carry out the objects of their
masters, the Government of India, they in their own way devise means of
striking terror into the minds of thore who have been committed to their
care. For these reasons many of the officers in jails and their subordinates
are unduly harsh and cruel and cause unnecessary inconvenience to the
persons put under their control. I am afraid, Sir, the object of the Govern-
ment will not be fulfilled. Their object is to strike terror, and in that
way to suppress the movement. But the recent attempt of Government to
prohibit the meeting of the Indian National Congress has shown that their
eighteen months’ policy of striking terror has not succeeded to an appre-
ciable extent. More and more people are coming forward to join in the
agitation and to run the risk of being arrested and convicted. Government
ought to take notice that their object of striking terror is not being ful-
filled and, therefore, it is now high time that they should change their
policy; and I am very glad to note that there is a real change of heart.
The way in which the persons recently arrested have been treated and
have been let off is an example and an earnest that the Government do
intend to change their policy and to take up a more moderate way of
dealing with the present unrest. It is the intention of the Government to
preserve law and order, and for that purpose they themselves have been
obliged to depart from the ordinary laws of the land. Do Government
intend, by brushing aside the ordinary laws of the land, to inculeate a strong
sense of loyalty in the minds of the people? The remedy chosen by Gov-
ernment to induce respect and love for law and order is the very negation
of that. They have suspended the ordinary laws of the land; thev have
imposed on the land arbitrary laws, and in this way they want to teach
people to love Jaw and order. Morality and good principles are inculcated in
schools sometimes by reading lessons on morality and religion to them,
but the masters who teach these lessons are many a time immoral them-
selves. The teaching from bhooks has no effect. The same is the case
here. Government intend to inculcate love for law and order in the minds
of the subjects; but the methods chosen by them are the very reverse of
that. In the first place, they have abrogated the ordinary law. They have
suspended all those precautions which are laid down in the law for the
protection of the innocent. It is the principle of law that a thousand
guilty persons may get away free, but one innocent man should not be
convicted. Now, under the present system, a thousand innocent persons
are sent to jail if Government want to catch hold of one guilty person.
How is love for law and order being inculeated? A person who has been
regularly tried in a Court of law and found innocent and discharged is at
the very next moment even within the Court premises arrested under the
Ordinances. Why should Government waste money and time of the
Courts in bringing those offenders to trinl?. If Government think those
persons are very dangerous persons and they ought not to be set free at
once, they should be caught under the Ordinances and imprisoned in the
first instance. Why should there be all this trouble of trving them, evi-
dence taken before the Courts, and, 8o on, and, after all this, when these
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people are acquitted, the next moment they are caught by a policeman
and taken to the prison again under the Ordinances? This is not the way
of inculcating love and respect for law and order. It is teaching the
people quite the wrong way. People are being convinced that British rule
18 oppressive,. that law is not respected and lost sight of; at all events order
there may be, but law is almost absent, and in this way the loyalty of the
people is being affected to a very large extent. . If Government desire that
there should be love for law and order, they ought to show that they them-
selves do stand for law and not for arbitrary action. Now,. under the
present Bill, they are going to remove the jurisdiction of the High Court.
People have great confidence in the justice of the High Courts. But when
justice is being denied, the peoples’ confidence in British rule is being
shaken. For all these reasons, Sir, I think that such Bills ag these are’
quite unnecessary and are likely to cause more mischief, and, therefore,
they ought not to find a place on the Statute-book. I therefore, oppose

this measure.

An Honourable Member: I move, Sir, that the question be now put.

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban): Sir,
I cannot allow this Bill to pass without one final word of protest or’ general
grounds of policy. Until a few years ago, we Indians have been support-
ing the British rule mainly because the Government have been upholders
of what is called the rule of law. It had been the greatest merit of the
British Government in the country that no Indian could be arrested and
his personal liberty taken away, nor his right to property affected in any
way or his rights of association destroved without trial in a Court of law.
That was the feature of British rule which, as I am sure, my Honourable
friend, the Home Member, will recognise fully, made British rule so
popular in this country. But, Sir, T have noticed that during the last
five years or so this rule of law has been greatly encroached upon from day
to day. Now, it is very difficult to say to what extent this rule obtains
in the country. This is & very serious matter, and I am not consoled even
by the fact that there is going to be launched a new Constitution by which
some more power perhaps may be delegated to the representatives of the
people. If, at the same time, the rule of law is going to be destroyed or
to be largely weakened, then, I say, no Constitution like that will be a
good substitute. After all, the object of any free Constitution is to see
that the people enjoy political liberty- that they manage their affairs in
their own way without being questioned by any sort of executive, since
the executive itself would be responsible to the people. Now, Sir, if that
order of things is going to change, radically, I am afraid the future Govern-
ment of the country will have even greater difficulties to encounter than
the present Government are encountering today. Onece the fundamental
rights and liberties of the people, which are guaranteed by the rule of
law, are allowed to be interfered with by the Executive, then we are face
to face with a state of things under which no Government of the future
can expect to have full support of the people. It is a very valuable and
cherished right of ours, that if the executive tpmk ?hat any particular
individual has infringed the law, that individual is entitled to have s fair
trial 'acobrding to ordinary procedure. His liberty should not be mterfered
with in any way except under the judgment of & Court of law. What
happened the ‘other day in the House of Commons? Two or t:,h;'ee P;r_it;uh
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subjects in Russia have been arrested and are being dealt with under a
procedure which is not known perhaps to the British law, which is the
basis of the law that prevails in this country. What action is the Parlia-
ment taking now? They propose to take very severe steps to deal with the
matter, cven at the risk of hreaking friendly relations with a great country
like Russin. Now, Sir, it would be surprising indecd that any Tndian
living in this country should allow laws of the character under discussion
to be passed without challenge.  We all know that there have been certain
movements against the ordinary processes of law, movements like the
civil disobedience movement, and there is also a band of men, desperate
men, who have taken to terrorists’ crimes, but that, as 1 have said
repeatedly in this House, is no justification whatsoever for passing laws of
a character which deprive the ordinary citizen of India of his ordinary
rights, richts which have hitherto been fully recognised by the Govern-
ment of the country and recarded by the people as inviolate and sacred.
That is the principle upon which I protest against this Bill.

Several Honourable Members: The question be now put.

Mr. President (The Honourable Mr. R. K. Shanmukham C(hetty): The
question is that the question he now put.

The Assembly divided:

AYES —48.

Abdul Hye, Khan Bahadur Abul
Hasnat Muhammad.

Acott, Mr. A, S. V.

Mitchell, Mr. D. G.
Mitter, The Honourable Bir
Brojendra,

\
1
Ahmiad Nawaz Khan, Major Nawab. !
Allah Baksh Khan Tiwana, Khan |
Bahadur Malik, |
Amir Hussain, Khan Bahadur Saiyid.
Bajpai, Mr. G. S. |
Bhore, The Honourable Sir Joseph. i
Clow, Mr. A. G. l
Dalai, Dr. R. D. i
Dutt, Mr. G. S. |
Dutt, Mr. P. C. l
Fox, Mr. H. B. ‘
Ghaznavi, Mr. A. H.
Haig, The Honourable Sir Harry.
Hezlelt, Mr. J.
Ismail Ali Khan, Kunwar Hajee.

Jawahar Singh, Sardar BaHadur
Sarddr. ;
Tal Chand, Hony. Captain Rao

Bahadur Chaudhmi.

Leach, Mr. A, G,

Mackenzie, Mr. Rt T. H.
Mepuw, Major G(leneral Sir John.
Metcalfe; Mr. H. A. F.

Millay, Mr. E. 8

Misra, Mr. B. N.

Morgan, Mr. G.

Mukherjee, Rai Bahadur 8. C.

Nihal Singh, Sardar.

Noyce, The Honourable Sir Frank.

Rafiuddin Ahmad, XKhan Bahadur
Manivi.

Ra‘sman, Mr. A.

Rajah. Rao Bahadur M. C.

Rau, Mr. P. R.

Ryan, Sir Thomas. )
Schuster, The Honourable Sir George.
Scott, Mr. J. Ramsay.

Seaman, Mr. C. K.

Shafee Daoodi, Maulvi Muhammad.

Sher  Muhammad Khan Gakhar,
Captain. .

Singh, Mr. Pradyamna Prashad.

Smith, Mr. K.

Fottenham, Mr. G. R. F.
Trivedi, Mr. C. M. .
Vachha, Khan Bahadur F. B.
Whajihaddin, Khen Bahadur Haji.
Yalub, Sir.Muohammed.. . "
Yamin Khan, Mr. Mohammad.
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NOES—21,
Abdar Rahim, Sir. Nengv, Mr. K. C.
Azhar Ali, Mr, Muhammad. Patil, Rao Bahadur B. L.
Das, Mr. B. Rao, Mr. M. N.
Dutt, Mr. Amar Nath. Sant. Singh, Sardar.
Gour, 8ir Hari Singh. Sarda, Diwan Bahadur Harbilas.
Gunjal, Mr. N. R, Sen, Mr. S. (.
Jadhav, Mr. B. V. Sen, Pandit Satyendra Nath.
Kyaw Myint, U. Singh, Mr. Gaya Prasad.
Ll.ladhnr Chaudhury, Seth. Uppi Saheb Bahadur, Mr.
Mitra, Mr. S. (. 3 Ziauddin Ahmad, Dr.
Murtuza Saheb  Bahadur, Maulvi

Savyid.

The Honourable Sir Harry Haig: My Honourable friend, the Leader
of the Independent Party, lamented the existence and the promotion of
such special legislation as this and he invited our attention to the merits
of the ordinary law. 8ir, T entirely agree with him. The ordinary law is
far the best, but, Sir, I would remind him that the ordinary law is for
ordinary times and ordinary conditions, snd when circumstances arise in
a oouniry, us they have arisen here lately and as they have in many other
parts of the world, it is necessary for new dangers to be met by new
remedics. T would only add that in thig legislation we ure merely provid-
ing not that the ordinary judicial funetions of the High Court should
be taken away, but that certain special executive powers which the Local
Legislatures have found it necessarv to invest the Local Governments with
should not be affected by proceedings in the High Courts. 1 would add
only one word, Sir, with refercnce to whai my Honourable fricnd, Mr.
. Das, gaid. I did not catch the name of his correspondent (Mr, B. Das:
‘““He is an ex-Member of the Assembly.’), but I would say that T
myself have examined so many allegniions of this character and found
them to be exaggerated or unfounded that I should not be prepared,
without examination, to accept that slory; and I would remind the House
that, so far from the Government rccentiy having shown any anxiely
in connection with this Congress Session to humiliate the members of the
Congress, on the contrary, as my Honourable friend, Mr. Jadhav. pointed
cut, they have treated them with the ulmost consideration. I do nob
think, Sir. at this stage it is necessarv for me to do more than say that,
in the opinion of the T.ocal Governmenis, the passing of this legislation
is essential in order to complete the Acts which fheir own Legislutures

have already passed.

The motion was adopted.

Mr. President (T':.c Honourable Mr. R. K. Shanmukham Chetty):
The question is:

* That the Bill to supplement the provisions of the Bengal Public Security Act, 1932,
the Bihar and Orima Bublic.Safety Act, 1933, she Borbay Bpenial (Emergonoy) Powers
Act, 1932, the United Provinces Special Powers Act, 1932, and the Pun]gh Criminal Law
‘Arhendmert) Act, 1988, for: cortain purposes, =8 amended, be passed.
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The Assembly divided:

[Tt ApriL 1988.

AYES—48,

Abdul Hye, Khan Bahadur Abul
Hasnat Muhammad.

Acott, Mr. A: 8. V.

Ahmad Nawaz Khan, Major Nawah.

Allah Baksh Khan Tiwana, Khan
Bahadur Malik,

Amir Hussain, Khan Bahadur Baiyid.

Anklesaria, Mr. N. N.

Anwar-ul- Azun, Mr Muhammad.

Bajpai, Mr. G.

Bhore, The Honoura.ble Sir Joseph.

Bxswas, Mr. C C.

Clow, Mr. A.

Dalal, Dr. R, D.

Dutt, Mr. G. 8.

Dutt, Mr. P. C.

Fox, Mr. H. B.

Ghuzmvt, Mr. A. H.

Haig, The Honourable Sir Harry.

Hez ett Mr. J.

Ismail Ali Khan, Kunwar Hajee,

Jawahar BSingh, BSardar Babhadur
Sardar.

Lal Chand, Hony. Captain Rao Baha-
dur Chaudhri.

Leach, Mr. A. G.

Mnckenzie, Mr. R. T. H.

Megaw, Major General Sir Jebn.
Metcalfa, Mr. H. A. F.

Millar, Mr. E, 8.

Mltcbell Mr. D. G.

Mitter, The Honomble 8ir Brojendra,

MorT r.

erjee, Ru "Bahadur 8.

Noyce, The Honourable Sir ka

Pandit, Rao Bahadur 8. R.

Rafiuddin Ahmad, Khan Bahadur
Maulvi. .

Raisman, Mr. A.

Rajah, Rao Bahadur M. C.

Rau, Mr. P, R.

Ryan, Sir Thomas.

Schuster, The Honourable Bir George.

Scott, Mr. J. Ramsay.

Seaman, Mr. C. K.

Sher Muhammad Khan Gakhar,
Captain,

Singh, Mr. Pradyumna Prashad.

Smlth Mr. R.

Tottenham, Mr. G. R. F.

Trivedi, Mr. C. M.

Vachha, Khan Bahadur J. B.

Yakub, Sir Muhammad.

Yamin Khan, Mr. Muhammad.

NOES§—30.

Abdur Rahim, Sir.

Azhar Ali, Mr. Mphammad.
Das, Mr. B.

Dutt, Mr. Amar Nath.

" Gour, Sir Hari Bingh.
Gun)al Mr. N. R,
Jadhav, Mr. B. V.

Jha, Pandit Ram Krishna.
Joshi, Mr. N. M

Kyaw Myint,

Liladhar Chaudhury, Seth.
Misra, Mr. B.

Mitra, Mr. 8. C
Murtuzt:,i Saheb  Bahadur, Maulvi

Bayyi
Neogy, Mr. K. C.

The motion was adopted.

Pandian, Mr. B. Rajaram.
Parma Nand, Bhai,

Patil, Rao Bahadur B. L.
Reddi, Mr. T. N. Ramakrishna.
Roy, Kumar G.

SQXIq Hasan Shaxkh

Sant Singh, Sardar.

Sarda, Diwan Bahadur Harbilas.
Sen, Mr. 8. C.

Sen, Pandit Satyendra  Nath.
Singh, Kumar Gupteshwar Prasad
Singh, Mr. Gays Prasad.
I‘hampan Mr. K. P,

Uppi Saheb Bahadur, Mr.
Ziauddin Ahmad, Dr.

The Assembly then adjourned for Lunch till a Quarter Past Two of

the Clock.

The Assembly re-assembled after Lunch at a Quarter Past Two of

the Clock, Mr. President (The Honourable Mr, R. K.

Chetty) in the Chair.

Shanmukham

THE AUXILIARY FORCE (AMENDMENT) BILL.

Mr. G. R. F. Tottonhlm (Arnw Seuretary) 8ir, I move:

“ That the Bill further to unond the Auxiliary Foroe Aot, 10%0. for ocertein. purpom ’
a8 reported by the Select Committee, be taken into consideretion.’
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When, Sir, at the beginning of February I moved that this Bill should
be referred to a Select Committee, I took the opportunity to give a fairly
full explanation of the principles underlying the re-organisation of the
Auxiliary Force which we proposed to carry out if and when the Bi'l
was passed into law. I do not think it is necessary for me today to repeat
those explanations. It will be sufficient if I remind the House that this
18 primarily an economy measure, desigmed to secure a saving of 15 lakhs
of rupees, and that we hope to secure those savings, not by reducmg
the total sirength of the Auxiliary Force, but by limiting the strengt
of the active class, that is to say, the expensive class which receives
regular training every year, to the numbers required to perform the
functions that they are likely to be called upon to carry out in the event
of a local emergency. At the early stagus this Bill met with no opposition
and the Select Committee, after going through the Bill, clause by clause,
found no criticisms to make.

T am aware that there are two emendments on the paper, but both of
these deal with a single minor matter and I may say at once that, if
the House so wishes, Government will be prepared to accept them. I
personally think that they do make a distinet improvement in the wording
of the Bill,

1 am also aware, Sir, that in certain quarters apprehensions have baen
expressed lest our proposals should be too drastic and discourage persons
from joining the force or possibly deter employers from allowing their
employees to do so. I very much hope that this will not be the
case. Although we are restricting the strength of the active class—and
I think quite justifiably—we have no intention of discouraging men from
joining the force or placing unnecessary difficulties in their way, We shall
give very full discretion to commanding officers to take in those men
whom they consider suitable; and we shall not insist on any certificate
from them or from their employers, in black and white, to the effect that
they will be available on any and every occasion. What we wish to
avoid, and what we have not been eble tu avoid in the past, is taking on
men about whom there is no doubt that they will not be available when
their services are required. We also desire to encourage men to jain
the reserve class of the force, where thoy will be supplied with rifles and
will undergo a musketry course every year.

After ali, Sir, it is impossible to mako an omelette yvithout 'break§ng
eggs and it is impossible to save 15 laukhs of rupees without disturbing
one single individual. We shall endeavour to distribute the sucnﬁges
that have to be made as evenly as possible, having regard to the necessities
of the case, and I have no doubt thai the communities concerned .w1.ll
vealise, in spite of their natural dispppo:ntment in some cases, that it is
impossible to please everybody, that there is a very real demand for the
reduction of military expenditure and fthat the Auxiliary Force shouid teke
its full share of the reductions to be muda.

‘8ir, I move.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

“ i nd the Auxiliary Force Act, 1920, for certain purposes.
a8 repoTt‘]tl:; tglye I'.Bhl:l ‘;:lohcetrégx;:::tm. l:e t‘:lxslen‘g;to consideration." ]

The. motion was adopted. _‘
Clauses 2, 8, 4, 5 and 6 were added to the Bill.
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_ M Piésidént (The Honourable Mr. R. K. Shanmukhnm Chetfy):
The question is that clause 7 stand purt of the Bill. ‘

Mr. R. ‘Smith: (Bengel: Furopean). Sif, I move:

* Thet in port (sif) of elwise 7 (a) of the Bilk; if the proposed- olamae: (b), the woidd
‘ uitil discharged from the Auxiliary Force, India, as hereinafter provided ’ be omitted.”

An the. Bill stands, the clause reads:

__““ Every such person who is transferfed from the Active Class under the provisions
of ‘slauisd (#) or who on enrolntent/ it assignied to the Reserve Class by order of the OMéer
Commanding the corps or unit:shall be iacluded in the Reserve Class wntil discharged:frem
the Auxiliary Foree, Indie, as hereinafter provided.”

In other words, the Bill, as it stands, provides that a man onee i
the Reserve Class remains there permnunently. I wish to remove the
latter portion of' thé clause and so open the way for the transfer of o
memnber of the Reserve Class to the Active Class. Later on, Sir, T hope
to move my second amendment which provides positively that a man
may definitelv be transferred from the Reserve to the Active Class and'
remain in the Active Class for an indefinite period. These are, Sir, iny
objeets. They are very simwple and plain end I do not think I need say
sny mére about them.

I come then to the reasons. I cen do so best by reminding Honour-
able Members of the factor of suitability that ig referred to in the Statement
of Objects and Reasons appended to the Bill when it was introdused..
It was said in that statement that suitability did not necessarily depend:
eolely upon age. I want to develop that point more positively now, with
particular regard to the large and important section of the force that must
Be recruited from ecivilians in private cmployment. For these men it
will'be found that suitability must predcminantly depend upon availability.
If an employer says to a man that he will be available both for training
#nd for service in the Active Class, that man in the great majority of
cases will be deemed to be suitable for inclusion in that Class. If, on the
other hand, the employer hag to say that not only will he not be availabla
on each and every occasion, but tha! geverally he will not be available,.
then we may rest assured that that man is not suitable for the Active Class.
What I wish to point out ig this, that a man may become temporarily
unavailable and, therefore, unsuitable for the Active Class. This will
drigs with the type of man I am talking about in several’ ways, but in
tHe' main the nedessity will' arige, cértainly in the majority of ocases,
{Brough' fiviid and comipasies having 1o arrange their staff programme
4o #s to provide for¥ a certain number of the stiff:to go on:leave periodieally:
When mie#t gb on leave; they have to bie replésed by otiter mhen who thers:
vpon very often have to take up more onerous arid important duiies for
their employers. That position méy Inst for & year. TFhen, with the
advent of another year, they becomne available again, im other terms,
suitable again, for inolusion in the Active Class. That is a particular and
a recurring feature in this type of emyloyment. I will further pownt 6ut,
Bir, that in a company with a very large staff of employées the number
ot men: who are fAus temrpordrily umdvniluble. and, threrefore, umsuitable
year by year may Bg fitly cotidtart. ‘B¢ ifrdreidusts  witl vary
year by year but there will always be more o ks # definite mumber of
men who are temporarfly umavailable. This mey. net apply so muech to
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smaller concerns, but if you take them as a group, you will get the same
average, and if you take the communiiy as a whole, you will get o fairly
definite number of men who will year by yeur become unavailable, but
for that year only. Now, as the Bill stauds, these men, or at any rale
a very large number of them. might be put in the Reserve (ass, and
there they will have to remain until thcy take their discharge. Take this
vear. You will have a class of what I might call 1933 unsuitables.  They
go into the Reserve Class and remain there and next vear thev will be
joined by a new batch of 1934 unsuitables, and so on. This, Sir, I
suggest, will defeat the verv object of the Bill. Tt will militalc against
both efficiency and economy. I also thirk that it will make the force
rather more unattractive to the keen muan whg will be willing cnough to
ge into the Reserve Class when he knows perfectly well that his onerous
civil duties render him for the time being unsuitable for inclusion in the
Active Class, but he will not be verv pleased to remain in the Reserve
Class once he is freed from his civil duties for inclusion in the Active
Class.  These, Sir, are my reasons and I hope that my amendment,
particularly as it is going to be ‘acceptéd by Government, will have the
support of the House.

Mr. G. R F. Tottenham: Sir, I liuve aiready said that I am prepared
to accept this amendment and T do net think T need add anything to the
very clear speech which Mr. Smith has mad; explaining the need for it

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

“ That in part (¢%) of clause 7 (a) of the Bill, in the proposed clauso (), tho words
‘ until discharged from the Auxiliary Force, India, as hereinafter provided ’ be omitted.”

The motion was adopted.

Mr. R. Smith: Sir, I move:

¢« Fhat for part (i7) of clause 7 (c) of tho Bill, the following be substituted :
* (%) for the words ¢ for any training year in any other Class for which more pe‘vriodiJ
cal training isspecified. in Schedule I’ the words ‘ in the Active Class shall
be substituted ; and ’.”’

The object of this, as 1 have really alrcady explained, is to maks
positive provision whereby a man in the Reserve Class may be transferred
quite definitely to the Active Class and may remain there until he takes
bis discharge “or until such time us for one reason or another fie may
have to be moved back to the Reserve Class. I have alrendv stated the
reasons and I again recommend my amendment to the House.

M¥ . R. ¥. Tottenham: Sir, I accept the amendment.

Mr. Pregident (The Honmournble Mr. R. K. Shanmukham Chetty):
The question is:
“ That for part (i) of clause 7 (c) of the Bill, the following be substituted :
‘ ( . ¢ training year in any other Claes fa# which more periadj
) focl;:htmisf;:gged in Ségh{g:le I ’:{e words ‘ in the Active Class ’
Be substituted ; and *.”

The motion was adopted. .
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Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

* That_olause 7, as amended, stand part of the Bill,”

-The motion was adopted.

Clause 7, as amended, was added to the Bill.
Clauses 8 to 18 were added to ths Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

 Mr. G. R, ¥, Tottenham: Sir, T move that the Bill, as smended,
Pe passed.

‘The motion was adopted,

P————

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.

Mr @. 8. Bajpal (Secretary, Department of Education, Health and
Lands): 8ir, I beg to move:

*‘ That the Bill further to amend the Indian Merchant Shipping Act, 1923, for certain
Jpurposes, as reported by the Select Committee, be taken into consideration.”

The original Bill, the House will remember, was introduced in April,
1932, and the report of the Select Comunittee was presented by me to
the House, I think, on the 14th Ncvember, 1932; so that goth the
original proposals of Government and the amendments that have been
made since have been before Honourable Members for a considerable
period. If I attempt a sort of expository trespass upon the time of the
House at all, it is because time is upt to dim recollection and also becauss
the very voluminous minutes of dissent which have been appended io
the report of the Select Committee rcnder it necessary that the point of
view of the majority shall be explained to the House. The BIll, Sir,
deals in the main with three points; the first is the feeding of pilgrims
travelling by the lowest class, secoudly, the amount of accommodation,
the superficial space that will be provided for each pilgrim travelling by
that class, and thirdly, the making of arrangements which would ensure
that no. pilgrins, or very few pilgrims, are left stranded at Jeddah at
the end of the Haj for want of funds. The Select Committee considered
the proposals embodied in the original Bill in regard to these three points
with one objective in view, namely, to ensure the requisite improvements
in the existing arrangements with the minimum of  econemy from the
point of view of the pilgrim and the maximum of improvement in regard
‘to safety and to convenience. And what I would like the House to bear
in mind, Sir, is that the amendments which have been made by the
Belect Committee have been made in order: to achieve this objectiva.
‘And T would like the House to apply this test both to the provisions as
pmended by the Seleet Committee nnd alsc to the proposals which those,
;hffr were responsible for thé minutos of dissent, intend to put forward
L} on.
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Now, Sir, I shall deal first of all with the question of the food of
pilgrims on board the ship. At the present moment there is no such.
thing as provision by the ship, in return for a price included in the fare,
of the food of pilgrims. The majority of pilgrims make their own
arrangements. The Haj Committee wert into this question very care-
fully and they came to the conclusicn that this arrangement needed:
altering. The reasons for that are set oul in paragraph 154 of the Report:
from which I shall read a brief extract:

‘ There i8 no doubt whatever that the practice of allowing pilgrims to bring and
cook their own food on board the pilgrim ship is conductive to extreme filthiness. The
whole of the pilgrims’ quarters is littered with foodstuffs, including vegetables in & more -
or less advanoced state of Putridity, and a mass of cooking utensils which, as no hot water
is available, are invariably in a greasy and mal-odorous condition. The danger of fire

ing out on the ship haa also to be considered, as with the multiplicity of small wood:
fires and the Primus stoves all over the upper deck the former giving sparks and the latter
ococasionally bursting, it is to be wondered why more accidents do not occur.”

That, Sir, is the state of affairs prevailing on the ship, anq the
members of the Haj Committee unanimously recommended that:

‘' The advantages which would accrue to the pilgrims as a whole by relieving them
of the necessity for doing their own cooking on board the ship would be so great, that
the present system must be altered at the earliest possible moment.”:

That is, Sir, what the Bill, as ammended by the Select Committes,
geeks to achieve. Honourable Members, who have dissented from the
majority Report on this point, urge certain objections. These objections
may be conveniently grouped into two clusses: those that proceed from
the point of view of the pilgrims and those that proceed from the point
of view of the shipping company. Now, as regards the first, it is urged
that the pilgrims proceeding from India represent a variety of races.
They have different tastes in the matter of food, and it would be a hard-:
ship to inflict upon them a uniform menu or a uniform diet. The second
objection which is urged is that if you do inflict a uniform menu upon
them, then there is likelihood of trouble, because tempers will run high,
if everybody does not get the kind of food he wants. The third objection
that is raised to our proposal is thai at the present moment a number
of wealthy pilgrims provide for the food of their poorer co-religionists,
and this practice will be discontinued if, instead of providing them with
food, they have to pay for the chargs for food which is to be included in
the price of the ticket, and the fourth objection which has been taker
ie that some of these pilgrims, a good many of them perhaps, fall sea-sick,
and it is not fair that in addition to suffering from sea-sickness they
should also suffer in their pocket to the extent that they will not be
able to use the food for which they have already paid.  Then, Sir, a-
fifth argument has been raised agains! this, viz., that cooking is @
recreation, a distraction, and we should be depriving them of this
distraction if we force upon them a uniform diet under the arrangements
proposed. Well, Sir, I submit that the Haj Committee, with one
exception, consisted of Muhammadan gentlemen. Four of them had
already performed the Haj themscives.  They must have considered
every one of these objections. There ijs nothing new in them. They
were fully familiar with all the practices anc all the conditions. Neverthe-
less they made a recommendation which we are now putting forward for
the acceptance of the House. And it is not, Bir, that we are trying to
introduce into our law something which is wifhout precedent or parallei
elsewhere. The position is that pilgrims from the Btraits Settlements;.



ool - KBGISLATIVE ASSEMBLY. [7re ApriL 1933.

[Mr. G. 8. Bajpai.]

pilgriros from Java, and pilgrims from Egypt are subjected to -this
régime, and what we are trying to do is to assimilate our own legul
provisions in this matter to those which are in force in those countries.
Qur conclusion is that on the balance the argument is in favour of accept:
ing the recommendations of the Huj Inquiry Committee, recommendations
which are embodied in the Bill as now put forward before the House,
rather than let the present somewhat chaotic and unsatisfactory condi-
tions to continue.

Now, I shall deal with the second ciass of objection, the objection
which, as I said before, is urged by the representatives of the shipping
company. What they urge is that the swuctural alterations which will
have to be made in the ships are impraeticable, if not altogether impossible,
‘and further that it would be impossible o make arrangements to carry
the requisite supplies. This position was put up by the representutives
of the only shipping company, which is now in the tratfic, numely, Turner
Morrison and Compuny, before the Select Committee on this Bill, first in
Simla, and, then, subsequently, to Government in Delli last November,
and the conclusion to which we came was this—mno reform, no innovation
of any kind which requires any alteration of existing arrangciments 18
readily acquicsced in. We are usking the pilgrim to pass from the stuge
when he cooks for himself to the stuge when he would have to take focd
which is supplied to him by the shipping company. It secms only
equitable that the shipping company rhouid be called upon to join with
the pilgrim in carrying out any innovation which we consider as desirable
in the interests of the pilgrims. 1 would, further, say, Sir, that inasmuch
as the safety of the pilgrim is bound up with the safety of the ship,
the change that we propose will also be to the advantage ol the shipping
company if they take a long view of the matter. That, Sir, disposes of
what I have to say on tbe subject of the change proposed in regard io
feeding arrangements.

™. gecond point touched upon 1n the Bill relates, as I said, to the
spac. inhat is to be provided for the passengers travelling by the lowest
clags. The Haj Commitlee recomwmended that the allowance which is
now fixed at 16 sq. {t. should, instead of being prescribed by rules mude
under the Indian Merchant Shipping Act, be prescribed by the law
itself and that is what clause 6 of the Bill purports to do.

Another suggestion, Sir, which the Selcet Committee considerad and
upon which some dissentient members are very insistent ig the suggestion
to increase this allowance from 16 1q. ft. to 18 sq ft. The Select Com-
mittee in Simla considered this matter very  carefully. They said:
Undoubtedly, if there is an increase of space. it will redound to the comfort
of the pilgrim, but we must make sure that the expenditure involved
does not considerably enhance the cost of the Haj. In order to clear up
this point, we made enquiries and the result was this. We found that
for what can only be described sa a laieral extension of, say, four inches
in length or four inches in breadtih in the space provided for the pilerim,
we shall be increasing the cost of the fare by 123 per cent, that is Rs. 20
for the return voyage, if a person takes . ~~turn ticket or something like
Rs 27, if a person takes a single tickat. In other words. for the doubtful
advantage of having four extra inches, a person will have to pay at the
rate of Rs. 5 or Bs. 7 per inch. That was distinctly against our objactive
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which was to secure improvements at the minimum ipcrease of cost and,
therefore, the Committee decided against increasing this allowance of
16 sq. ft. which is the allowance today. And, in that connection, I wouid
like to point out, that in this respeci the pilgrim ig really at an advantage
gompared with an ordinary native passenger’travelling in a native passenger
ship, because the space allowance for him is 16 sq. ft. and not 18 sq. ft.

Now, we come to the third ‘point, namely, insuranee ageinst the risk

of pilgrims being stranded in the Hedjaz for want of funds. The Iiaj
*Committee unanimously endorsed this principle and have made two
recommendations: one was that the existing provision as regards muking
exemptions from The necessity of having to make a deposit or buy o
return ticket should be completely done away with, that there should be
no alternative prescribed at all; and the second was that we should abolish
-return tickets and only retain deposits. As regurds the first point, after
careful consideration, we came to the conclusion that it was not necessary
to do away with the choice which the Act allows to the pilgrim who
wishes to make a declaration, but to give more difcretion to the ofticer
before whom the declaration is made, so as to make sure that exemptivns
from the ordinary requirements of the law are made in cases which are
really established as necessary for the grant of help that is wanted; and
as regards deposits being retained to the exclusion of return tickets, we
felt that the onus of proving that advantage which would accrue to the
-pilgrim was upon those who wanted this change.  And, frankly, no
satisfactory evidence that any advantage would accrue to the pilgrim by
+this change has been placed before us. The present provision of the law
which requires a pilgrim either to buy u return ticket or to make a deposit
was made in 1925, and the Select Committee of this House which
considered the Bill then said that the pilgrim should have a choice between
these two alternatives. Those who say that this choice should ‘be limited
by taking away the option to buy u return ticket, it is for them to
establish either that shipping would be made more plentifully available or
more cheaply available, or more promptly availuble than at present. The
fact of the matter is that the return ticket is cheaper than the single

ticket, and the Haj Committee, in para. 98 (page 57) of their repout,

themselves recognised that, whether it was for the outward joumcf or
for the inward journey, the great majority of the passengers will have

to rely upon the regular service and the regular boats in order to be brought

back to India. There is no inducement to & shipping company to offer

to .bring somebody back from the Hedjaz for a& low sum of money if the

demand for shipping really is excessive, if it is in excess of the supply.
Therefore, there is no .justification for the suggestion that by introducing

this change we shall be making the fare cheaper, and the cost of the
Haj cheaper to the pilgrim, because there is only cne shipping company
which is in this traffic, and that shipping company is in the traffic and

the others have been eliminated by reason of competition which has

redounded to the advantage ~f the piigriin because he has to pay a lower

fare than he used to pay in the past. So. unless it can be shown that

competitive shipping is forthcoming in sufficient quantity really to make

competition for the purpose of lowering of fares effective, it cannot he

said that those who want to change have proved their case; and. on the

other hand, there is this risk, that if you abolish return tickets and leave

shipping companies o cater for the few who buy a ticket on the way out

and ‘then buy a ticket for the return journey, there will be no obligation
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on any shipping company to provide ships for the return journey; and,
therefore, instead of providing against any people being stranded 1n
Jeddah for want of shipping, you would be creating a state of affairs
when the shipping may not be forthcoming and the pilgrims may have
t wait indefinitely because the ship is not there: lucrative traffic might
offer elsewhere and ships may be diverted and they may not be available
in order to bring the pilgrims back in time. Therefore, the majority of
the Select Committee came to the conclusion that there wag no justj-
fication for altering the present arrangement under which the pilgrim hng
a choice between making a deposit and buying & return ticket. If the
deposit is really more advantageous to the pilgrim, after all he is rot
limited to buying a return ticket; he is not compelled to buy a retuin
ticket. The option between the two is there; and it is open to the Haj
Committees which we have set up in the ports to give him advice, to
tell him that the other thing is to his advantage and then leave it to
bhim to decide whether he will buy a return ticket or whether he will make
a deposit. That is all that I have t, say at this stuge in explanation of
the three main points which are dealt with in the Bill. 1 would only
add one sentence: the House, by its overwhelming suffrage, passed the
Bill which we considered last September for the setting up of Haj Cow-
mittees: that was considered to be the first instaiment of reform. This,
Sir, is the second instalment of reform, and I hope that the same measure
of support, abundant and ungrudgmg, will be forthcoming for tha
measure

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Motion moved :

“ That the Bill further to amend the Indian Merchant Bhipping Act, 1923, for
ocertain purpos?s, as reported by the Select Committe, be taken into consideration.”

Khan Bahadur Haji Wajihuddin (Cities of the United Provinces:
Muhammadan Urbsn): Sir, there are two amendments standing in my
name—No. 2 and No. 4. I wish to move No. 4. I move:

“ That the Indian Merchant Shipping (Amendment) Bill, 1932, as reported by the
Select Committee, be recommitted to the Select Committee for further consideration.’’

The reason for my adopting this course is quite simple and I frankly
say that the form in which the Bill has emerged from Select Committee
is in my opinion unacceptable to the Muslims of India generally, and the
religious bodies and the orthodox class particularly, because it provides
no facilities and comforts to the intending pilgrims, as were demanded
by my Honourable friend, Seth Haji Abdoola Haroon, in his Resolution
in the year 1928, for which the Haj Enquiry Committee was appointed.
Though this Bill is said to be based on the report of tte Haj Enquiry
Committee, yet to a certain extent it goes quite contrary to the recom-
mendations of that Committee, by disregarding the question of providing
comforts and facilities to the intending pilgrims. TLe Bill further
imposes certain restrictions and hardships on’the Muslims of India. It
is, therefore, bound to create unavoidable difficulties in the way of
pilgrims to the Holy Land. There is Lardly anything material in the
Bill in accordance with the recommendations of the Haj Inquiry Com-
mittee excepting that of making food compulsory, but, on the contrary,
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the most important and unanimous recommendation of the Haj Inquiry
Committee for the abolition of the return ticket is not carried out and the
much abused system of return ticket is perpetuated without paying the
least attention to the disadvantages thereof, affecting most adversely the
pilgrims who are as a class very poor, illiterate and ignorant. I am
extremely sorry to declare on the floor of this House, Sir, that the Gov-
ernment want to get through this Bill without abolishing the system of
the retum ticket in the face of opposition from all the Non-Official
Members and public bodies and I do say that the Government Member,
my Honourable friend, Mr. Bajpai, cannot point out any public body or
any non-official person, Laving at heart the welfare of pilgrims, to support
their omission to abolish return tickets. Sir, when such is the case,
naturally the question arises why the Government skould hasten the
passage of the Bill which in this respect is quite contrary to the recom-
mendation of the Enquiry Committee. With your kind permission, Sir,
I will quote a few instances of vital importance for the consideration of

this Honourable House.

So far as the question of accommodation for deck passengers is con-
cerned, Sir, the Bill provides no facility to the pilgrims. It is a long-
standing grievance of the pilgrims that the space of 16 superficial feet
provided to eack of them is quite inadequate and should be slightly
increased. But I regret very much, no improvement has been made in
the Bill in this respect too. I may remind some of my Honourable
colleagues here, who were on the Haj Inquiry Committee and who
inspected one of the pilgrim ships, the S.8. ‘‘Dara’’ of the Mogul line,
in July, 1929, in the Calcutta docks, with the Survevor, Commander
Page, and, on comparing the numbers shown in the pilgrims certificate
with the actual space available in eack hold, they were of opinion that
the number of pilgrims shown could not be conveniently accommodated
in those holds. In spite of that, they kLave mnot recommended the
slightest increase in space of 16 superficial feet hitherto allowed since a
very long time. They Lave paid uwo attention tc remove this inconvenience
simply because of their apprehension of an increase in the Steamer fare
which, I am sure, is bound to decrease if Deposit System is made
compulsory and return ticket system is abolished. The return ticket
system is no doubt responsible for giving monopoly to one big Shipping
Co. and depriving all other small Companies from coming into the field
to compete the big concern. I am sure, that has been the only cause
of high fares during the last six or seven years.

The Bill does not provide the concession of half fare for children
under 12 years and: no fare for those under three years as is the general
practice everywhere.

I have carefully considered the point and have come to the conclu-
sion that a space of sixteen feet is really inadequate and it is only fair
to demand an increase in space from 18 to at least 18 feet as recommend:
ed. in. the resolution passed on the 81st July, 1932, by tke Port Haj
Committee of Karachi, and, according to the. oral evidence given before_
the Select Committee at Simla by the Honorary Secretary, Delhi
Muslim Association. Sir, this is an important matter and I tkink we
should increase the space from 18 to 18 feet and provide concession for
children; but, Sir, if this is not adopted, T think the Bill is in no way

beneficial to the pilgrims and is unaceeptable. TLe return ticket system,-
i | ! D
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which is responsible for many a hardship to the pilgrims, has been allowed
to remain on the Statute in spite of the fact that the Haj Inquiry Com-
mittee in its report has unanimously recommended the introduction of a
system of compulsory deposits for the pilgrims and the abolition of the
return tioket system. The recommendation of the Hgaj Inquiry Com-
mittee kas full support of all the three Port Haj Committees at Bombay,
Kearachi and Caleutta, as well as of His Majesty’s Minister at Jeddah.
The Government of Bengal also are definitely in favour of making the
deposit system compulsory and prohibiting the issue of return tickets.
With your kind permission, Sir, I will explain briefly the arguments in
favour of compulsory deposit system wkich I do trust will convince this
Honourable House that it is also one of the most important matters to
be considered in this connection,

Firstly, a depositor can return to India by any boat of any line. A
return ticket holder has to wait for a ship of the line by whick he originally
sailed, unless 25 days have elapsed since the date on whicL he presented
hig tlcl\et, to the British Legation at Jeddah notifying his desire to
embark for tke return journey. He csnnot return by the ecarliest avail-
able ship if it helongs to another line. Moreover, the Jeddah Agents of
the Shipping Companies occasionally book depositors in preference to
their own return ticket holders in order to increcase tkeir carnings by
carrying as many ‘depositors as possible. Return ticket holders are left
behind waiting for a later boat provided they are not likely to be detained
longer than 25 days at Jeddah. If the deposit system is made compul-
sory and there are no return ticket holders, the British Legation at
Jeddah could arrange to despatch the pilgrims in the order in which they
arrive there except wken a particular pilgrim desires to return by a parti-
cular boat or line,

Secondly, the compensation at the rate of one rupee per day, which
is payable to a return ticket holder under section 209A (I) of the Indian
Merchant Skipping Act for the period of his detention at Jeddah beyond
25 dayvs, is of little value to him, and, in actual practice, it has not been
possible to arrange for the payment of the compensation to certain
pilgrims.

Thirdly, a depositor who has lost kig deposit-paid pass may be provid-
ed by the Indian Pilgrimage Officer, Jeddah, with an emergency pass
and thus enabled to return to India. No such Lelp is available when a
pilgrim has lost his return coupon.

Fourthly, refunds of unutilised deposit money, which is in the custody
of Government, are more easily obtainable tkan refunds of the value of
unutilised return coupons, “which is in the - hands of the Shlppmg
Companies. - '

Mr. President, it is now quite evident, and hardly needs any effort to
realise that the advantages of deposit system are comparatively far more
weightv in the interest of the pilgrim than those of return tickets. The
return ticket system makes pilgnms subservient to the wkims and
caprices. of the shipping companies .o much so that they have no
alternative to book their retum passage with anv other shlppmg company
than the particular line for which thev hold their return tickets. The
deposit system, on the other hand, affords pilgrims tte full liberty of their
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choice, and, in case of necessity enable them to arrange their return
passage by any available ship irrespective of particular line. The former
makes the pilgrims helpless in the hands of the shipping companies,
while the latter demands of the comwpanies that they should endeavour,
in their own interest, to enlist the sympatky and consideration of the
pilgrims. Moreover, this Act cannot but defeat its own purpose,
imasmuch as the deposit system cannotr become popular among the
pilgrims in the presence of the return ticket system. Thke canvassing
agents of the shipping companies concerned will spare no paing to bring
the pilgrims unto their fold, while the deposit system is sure to die &
natural death in the absence of a similar force to propagate its cause
among the pilgrims. -Sir, the records of the past few years will amply
‘demonstrate the truth of it. Last vear, among 5,352 Indian pilgrims,
who sailed from the Bombay port, there was not a single case of deposit,
while of 8,781 from the Karachi port, only 25 made deposits and 8,751
sailed from return tickets. In the years 1928, 1929, 1930 and 1931, the
Indian pilgrims, who sailed direct from the Calcutta port, were 880, 1,009
557 and 870, of whom 3833, 238, 472, and 14 pilgrims, respectively,
deposited the necessary amount with the Government of Bengal, and 2,
728, 19 and 292 were return ticket Lolders. In 1932, the number of
Indian pilgrims who left from that port was 884, but there were only
three among them who made deposits and 338 held return tickets. It
would thus appear tLat the deposit system is gradually and slowly dying
out. It cannot be popular, under any circumstances, in the presence of
the alternative course in favour of the shipping companies.

Mr, President, another factor, no less important, to ensure the welfare
of Indian pilgrims, is to check thke capricious and unwarranted
move of the shipping companies to employ their ships, at
discretion, for the transport ‘of pilgrims other than tLose whom they
would actually bring to Jeddah. In the existing circumstances, the
shipping companies apprehend no legal consequence in tkis respect, due
to the time limit of 25 days (now proposed in the Bill to be 15 days) for
the shipping companies to repatriate their pilgrims without any penalty.

3 p.m.

Sir, the experience of last year has adequately demonstrated the extent
of irresponsibility the shipping companies might indulge in. In view of
the loopholes afforded by this Act, I understand from s reliable friend of
‘mine, that Messrs. Turner Morrison, who are now the only shipping
Company engaged in Indian pilgrim traffic, had engaged last year their
fleet of six ships, which in 13 voyages carried sbout 18,000 pilgrims from
Indian ports. But the most absurd part of it is that they kept in the
Jeddah harbour only four of their ships, at the first instance, for the
return journey of these pilgrims, which would obviously appear to be
quite inadequate arrangement, specially in view of the fact that the
pilgrims, who generally come to the Hedjaz in six months, are in the
‘habit of rushing in thousande soon after the Haj for immediate repatriation,

Sir, the most objectionable feature of it was the unjustifiable motive
‘of the said company to employ two of their ships. out of these four. for
the transport of Egvptian and other pilgrims. at the time when more
than 7,000 pilgrims, holding return tickets. were waiting at Jeddah for
repatriation. Although, due to other circumstances, the compenv ulti-
matelv gave up their project, vet if it had taken effect, it would have
caused great inconveniemce fo Indian pilgrims, and this cannot but be
resented. It appears quite obvious that there is absolute necessity for

D 2
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legislation in this respect, with a view to putting & stop to the undue
advantage taken by the companies of the prescribed period. 'The only
remedy to check i future the repetition of such irregularities, on the
part of the companies, is to legislate that the adequate number of ships,
which the companies would employ for the tramsport of pilgrims fremr
India to Hedjaz, should be kept in the Jeddah harbour for the returning
pilgrims, under the direct control of the Indian Vice-Consul, who should
be legally authorised to exercise full control over the affairs of these
ships in the interest of the pilgrims. The company should have no power
to use their discretion in respect of these ships, till six weeks from the
date of astusl Haj, as it has proved in the past quite detrimental to the
cause of pilgrims.

Anothegr instance of the shipping agents’ deliberate disregard for the
comfort of the pilgrims is best illustrated in connection with the sailing
of ‘8.8. “Rizwani’’ from Jedda on the 3rd May last. There were many
pilgrims, holding first and second class return tickets, at Medina, who
were anxious to sail by this ship, and were ready to leave Medina for
Jedda. I have reason to believe that the attention of the local shipping
agents at Jedda was invited to this fact, pointing out to them that due
consideration should be paid to the deplorable condition of the road
between Medina and Jedda, as well as that of the motor cars and lorries
transporting these pilgrims. Although there was apparently no urgency
in the immediate departure of the ship, still the shipping agents did not
delay her even for a day more, and directed her sailing. As a result,
the skip left with 18 first and 18 second clssr unoccupied berths.
Consequently, Sir, the pilgrims, who reached Jedda later on, and might
have sailed by 8.S. ‘““Rizwani’’ but for the unjustifiable attitude of the
agents, were held up, and their number was subsequently multiplied with
other new arrivals. I hope the House will agree with me that this
naturally caused an unusual strain on the available first and second class
accommodation of the next ship, and consequently 27 first class pilgrims
had to take upon themselves the hardships of travelling by the ‘‘deck’’
of a crowded pilgrim ship. I think the onlv wayv to mitigate the sufferings
of the pilgrims in this respect is to abolish the return ticket svstem and
to place the pilgrim ships under the full control of the Indian Vice-
Consul or Pilgrimage Officer at Jeddah for the period just mentioned by
me.

Sir, there have been many instances where return ticket holders have
been detained at Jeddah and have suffered bodily and monetarily, while
under the compulsory deposit system, no pilgrim has ever been detain-
ed. I may remind my honourable friend that the British Consul at Jeddah
rightly stated before the Haj Inquiry Committee in this respect that:

* Ships will be waiting for pilgrims instead of pilgrims waiting for ehips.”

The shipping companies usually do not give refund of difference
between the higher class fares and the deck fares, which means an
unjustifiable loss to pilgrims under the return ticket system which should
now be stopped altogether. )

Sir, the sole object of providing for the return passage was to save the
Government from the expenditure of repatriating destitute pilgrims. This
object can be safely achieved if deposite are made compulsory to the
exclusion of the return tickets. When the object can thus be served, and.
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when there are admittedly several abuses and disadvantages of the return
ticket system, may I agk, Sir, why should not the return tickets be
stopped? No doubt it was argued that the Government cannot deprive
the shipping companies of their right to issue return tickets. But, I may
8ay, Sir, it can also be argued with greater force that the safeguard of the
rights of the general public, especially Indian pilgrims, to Hedjaz has &
prior claim on the Government to travel on single tickets which should
on no account be snatched awuy. . Since some pilgrims sailed with short
funds or, owing to their wrong.estimate of Haj expenditure, they became
destitute in the Hedjaz and were repatriated by Government or public
subscription; it was found necessary, to. make semga provision for their
return, and deposits can adequately serve that purpose. As regards the
right of shipping companies to issue return tickets, the events in the
past, as I have-just stated, show that they have abused this right and it
18 now the duty of the Government and this House to protect the pilgrims
from the hardships of the return ticket system. Sir, I find no justifica-
tion on the part of Government to provide in the Bill the option of the
return ticket system after having discussed the problem .in detail in the
meeting of the Standing Haj Committee and finding that out of 18 mem-
hers  present there, on the 12th September, 1931, 18 . were in
g,_vo_ur of abolition of the return ticket system and these 18 include five
‘Government Officials and eight Non-Officthls while those who opposed
this were four Officials and one representative of the shipping concern. It
is now quite clear that all the non-official representatives are unanimous
in this question. Besides this, Government have got the unanimous
Tecommendation of the Haj Inquiry Committee to abolish the return
ticket system and to adopt compulsory deposit system alone.

.. Mr. President, may I ask the Honourable Member, in charge the Bill,
48 to how far he is justified in drafting this measure in face of so much
opposition? What was the use of appointing the Inquiry Committee and
spending several lakhs of rupees when the Government do not see their
way to accept its recommendations? Why the Standing Committee was
formed when its recommendations were absolutely thrown out? B8ir, I
-am dead against the return ticket system, because the deposit system
is not likely to become popular among pilgrims as long as the returm
ticket svstem is in force and if both the systems are maintained as
‘provided in the Bill shipping companies will naturally push on the return
ticket system for their own benefit and the deposit system will before
long be defunct. ’

- T now come to another important matter. With regard to ‘‘Cooked
Food'' I may say that certain clauses of the Bill relating to cooked food
on contract basis during the voyage on board the ship, in my opinion
entail undue hardship to Indian pilgrims to Hedjaz. I. therefore, do not
agree with the majority of members of the Selest Committee in adopting
such a drastic measure. .

_ Mr. President, I find no justification in introducing this system
which is full of great many difficulties. It involves extra expense to the
poor Indians without anv guarantee whatsoever as to what extent it will
bhe beneficial to the pilgrims, and, moreover, I have great doubts as to
whether it will ultimately prove suceessful. I consider that at the
present time of world-wide depression and reduced purchasing power
-of poor Muslims of India, especiallv those who go to pilgrimage, not on &
pleasure trip, but to fulfil their -religious duty, it is absolutely necessary
that expenditure should in no way be increased, but, on the other hand,
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reduced to a minimum. It is an admitted fact that shipping companies
with highly paid staff cannot supply ‘‘cooked food’’ to the satisfaction of
8o many pilgrims of different tastes and habits as cheaply as the pilgrims
themselves can provide by cooking their own food. Sir, the procedure
of distribution of so many varieties of cooked food twice or thrice a day
to an average of 1,500 pilgrims on each boardship is not an easy task. I
assure you, Bir, that even now there arise quarrels over getting drinking
water which is to be had of one quality and quantity for every pilgrim
and it can, therefore, be imagined that more quarrels are likely to arise
in the process of distribution of food. Taking inte consideration the
very low economic condition of the Indian pilgrims generally, it is almost
certain that in about 90 per cent. cases, if not more, even a very small

increase of a rupee in their existing expenses will be a heavy burden on
them. .

Sir, I may also consider that a large number of pilgrims, who are not
accustomed to sea voyage, suffer from sea-sickness, when they will not
be able to take the advantage of cooked food for which they have already
paid, there is no provision in such cases for the refund of price of unused
meal and consequently I cannot be overgencrous to the Shipping
Companies at the expense of the poor,

Sir, another factor which should be borne in mind is that quite a large
number of poor pilgrims undertake the voyage after purchasing only return
tickets and for their other requirements they render service to their fellow
pilarims who are in a prosperous condition and who are also in need of
such services.. In return for such services, food and other necessary
amenities of lifé are provided to them by such well-to-do pilgrims. By
introducing this measure, we will be depriving those pilgrims of these
advanteges and will be forcing them, to spend more money. It is posgible
that objections may be raised in certain quarters that such arrangements
among the pilgrims should not be encouraged. but I cannot endorse this
idea as T am strongly of opinion that the. religious susceptibilities of every
sect should not be ignored and we should not create any difficulties in their
way by passing such drastic measures.

Sir, under the circumstances, I suggest that reform be introduced by
the frée-will of those concerned and no compulsion of any kind be allowed
to be put upon the pilgrims. In support of my humble views on :the
question, I may quote here what the Shipping Companies say. Mesars.
Turner, Morrison and Company oppose the measure. Their remarks are
ps follows: '

‘¢ This important question has heen closely studied. The supply of food by the ship
would presant a great many difficulties, one of the principal being the large number of
different denominations which travel from India, each of whom habitually use a different
kind of food. A second dificultv would be its distribution amongst such large numbers,
but the difficulty which, we think. would prove insurerable is the fact that the majority
of pilgrims are themselves opposed to the idea. It is to be remarked that of the ‘com-

laints that have been received from Pilgrim vessels during late years but which are now
gecoming infrequent, none have had provision of food as their subject and. when the matter
has been commented upon, it has been by first class passengers or by those who viewed
the subject from an educated point of view. In theory it would undoubtedly be a good’
thing to free the allotted space of a large quantity of food-stuffs and cooking utensils ;-
but this is outbalanced by the fact that the majority of pilgrims do not want it. They
are far more contented with their own food cooked in their own way, and far from regarding-
it as a hardship, many of them pointed out that they had nothing else to do and that:
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cooking their food helped them to pass away the time. For the small number who do not
wish to do their own cooking, there is the Pilgrim Food Supply Company, who will ration
them at & certain fixed rate.’

Bir, I think in this connection I -must also quote the opinion of Steam.
Ship Companies which I will explain briefly here. Mr. Khaleeli of the
Nemazee Line is also strongly cpposed to the measure. His remarks
are:

“ I am opposed to the provision of cooked food by the ship. Amongst the pilgrims
there are different classes and nationalities whose diets are d.|.£ren t and it is therefore
very difficult to cater to their needs. ' In our vessels Restaurants are run, where one can
obtain readl{e:neals. Those who do not wish to make their own coaking on board can make
use of the taurant.’

The Bombay and Bengal Chambers of Commerce also oppose the
recommendation and several other important bodies, such as the Karachi
Chumber of Commerce and the Karachi Port Trust, have pointed out
serious difficulties in giving effect to it. The principal opposition comes,
however, from the Government of Bombay, whose remarks are as follows:

“ The Government of Bombay consider that it would be most dificult, if notimpossible,
to put the recommendations made in these sub-paragraphs into practice, and that the
best course would be to allow pilgrims to make their own arrangements for food by
bringing their own supplies on board or purchasing them on board. It does not appear
to the Government of %ombay that any useful purpose would be served by amending
the Indian Merchant 8hipping Act to provide for the supply of cooked food by Shipping
Companies until it is possigle to secure the objectin view.  The various classes of pilgrims
prefer to have their own food cooked in their own way and to forbid private cooking would
cause hardship and rouse digcontent.”

I, therefore, say, Sir, that expert opinions must carry great weight,
end there are difficulties  undoubtedly in the way of adopting the
measures.

The Bombay Haj Committee are of opinion that compulsory feeding,
if introduced, all of & sudden, would cause considerable heart-burning
among the pilgrims. Sir, these are the few instances of hardships which
the Bill imposes upon pilgrims without providing facilities of vital import-
ance for which the Muslims of India were anxiously waiting for a very long
time. '

8ir, in my concluding remarks, let me say quite frankly that the atti-
tude adopted in rushing the Bill through without paying the least atten-
tion to. the fact that the Bill without providing comforts and facilities to
them imposes undue hardships and restrictionsto the pilgrims and I take
this opportunity to warn the House in open words that so far as the
Muslims in general and pilgrims in particular are concerned, this Bill is
wholly unacceptable to them. With your kind permission, Bir, I may
remind mv Honourable colleagues in the Select Committee that during the
consideration of controversial clauses of the Bill in June last at Simla,
it was suggested by my Honourable friend, Maulana Muhammad Shafee
Daoodi, that with a view to solving the difficulty confronting the members
of the Select Committee with regard to the questions of ‘‘accommodation’’,
“cooked’’ or ‘‘uncooked’’ food and ‘‘Deposit’’ or ‘‘Return ticket’’, the
Government of India should depute on their behalf one or two of the
members of the Select Committee to discuss these questions personally
with the Directors of various shipping companies at Bombay. The result
of such negotiations to be brought to the notice of the Belect Committee
when it meets next at Delhi. which no doubt war approved bv all the
officials and non-officials present in the meeting and I may say, Sir, that
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for this and other reasons it was decided to have further consideration of
the Bill postponed, Pardon me, Sir, for saying that the Government not
only totally ignored the wishes of the elected representatives, but also
failed to discharge their duty in this direction. The intention of suech
& conference was to provide facilities anq conveniences for the pilgrims
after discussion with various bodies at the port and not to confine our
activities to only ohe concern which already. holds the monopoly of Haj
traffic for the last several years; but I am sorry the Government decided
only to obtain opinion from one or two firms.  Sir, I have reason to believe
that the importance of such a conference between the members of the
Select Committee = and,the Directors of various shipping companies was
brought to notice again & few months after, but I am extremely sorry
to say that it remains a dead letter.

Bir, I think I shall be failing in my duty if I do not point out to the
House that when the Simla Session of the Assembly was sitting, a repre-
sentation signed by a dozen members of the Select Committee was sub-
aitted to the Honourable Chowdhry Zafrullah Khan, then Member in
charge of the Department, with the request that ample time could kindly
be allotted to consider the important clauses of the Bill ang it suggested
the convening of the meeting of the Select Committee at least 10 days before
the Legislative Assembly began its sitting at New Delhi. Is it not
surprising, Sir, that this small request of almost all the members
of the Select Committee was not acceded to and consequently the date
and time for the Select Committee to dispose of the two pending Bills was
fixed for Friday, the 4th November, at 2-80 p.M., i.e., only two hours time
for the disposal of two Bills. Saturday and Sunday being holidays, it
was quite in order for the Chairman of the Select Committee, with a view
‘to attending the meeting of the Assembly from Monday, the 7th November,
not to allow further postponement suggested by my esteemed friend, the
Honourable Mian Sir Fazl-i-Husain, with the result that the report on the
Bill was passed in an hour’s short time and presenteq to the House with
-dissentient notes from five elected members of the Committee representing
the United Provinces, Bihar and Orissa, Bengal, and Madras Provinces.

Sir, there was every hope that the negotiations with shipping com-
panies would have been proved fruitful and we would have been in &
better position to perform our duty in this connection. I, therefore, say,
Bir, that this Bill is coming up for consideration not only without the
consent, of the public, and without the consent of shipping companies, but
certain clauses of the Bill are quite contrary to the recommendations of the
Inquiry Committee, while, I think, for the goodwill of both the people and
the Government it is absolutely necessary that the Bill be recommitted
to Select Committee for further consideration. With these remarks, Sir,
I move my amendment.

Mr. Muhammad Anwat-ul-Azim (Chittagong Division: Muhammadan
Rural): Mr, President, as a non-Haji Member of this House, T think it
will be impertinent on my part to sav a few waqrds at the consideration
stage of this BRill. It is certainly a verv ticklish subject so far as certain
sections of the Indian public are concerned and, I think, if I had anv voice
in advising the Government of India in moulding their policy, I should say
that they should so conform themselves to popular opinion that no odium
of any kind which might be hurled on them from any side of the House
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would be justified. But I am not here to supply wisdom to the Govern-
ment of India. Tt is far from me to say so. It seems to me, Mr. Presi-
dent, that this matter of Haj traffic has caught fire even in the remotest
village of Eastern Bengal, the place I come from. The interested people
‘have made so much of this that I do not know if everyvthing has come to
the knowledge of Government. If anybody comes forward at this stage
of the development of the public mind in that way and suggests even a
rational and logical remedy in that line, he will be pooh-poohed and hooted
down. But, Mr. President, I am certain that that could not possibly

«deter me of all other people from calling a spade a spade.

I had the privilege of listening to the grand speech of the Haji Sahib
in my front and also the nice report of the Select Committee. It seems,
Bir, that the Select Committee is very much divided on vital and important
facts. As was disclosed in the last part of the Haji Sahib’s speech,
‘perhaps the non-6fficials on that Committee and also the non-officials on the
“Btanding Haj Committee of the Government of India wanted that certain
kind of ‘policy would be the right thing for the Government of India to
follow and that would solve the problem. If Government were not obdu-
rate, I daresay, they would have tried that with a certain amount of
advarntage. But, unfortunately, as an elected Muslim Member of this
House, it will be very difficult for me to go against the wishes of my
friends, the Haji elements in this House. I have listened with very
great interest to the nice speech of the Educational Secretary which was
perhaps very logical. But, I remember, that a certain great man who
was at one time the occupant of the Treasury Benches in this House once
said: “If you want to live in water, vou must be in a position to make
friends with the crocodile.”” That being the case, I think Government
would have been very well advised to take to this dictum of the late Sir
Alexander Muddiman and not to ride roughshod over the wishes of the
elected Members of the Select Committee. If Government are so much
solicitous with regard to finding facilities for the Haj pilgrims from various
parts of India, then I do not know if there is any co-ordination of purpose
amongst all the authorities concerned here. I know and it has heen
brought to my notice very positively by certain friends in Calcutta that
even the Government of Bengal have issued certain directions positively
sprohibiting people from going to Hedjaz from Bombayv. We were also
inundated by pamphlets issued by the Central Bureau here and, if anvhody
‘had time to go through the different advices and opinions expressed with
regard to various things, one would have surely and immediately come to
‘the conclusion that perhaps there is something wrong somewhere, perhaps
there is a run for popularity at some place and perhaps that is the reason
why the Haj matter has been so badly muddled. There is certainly a
great force behind those people who say that it will not matter if the
accommodation on board the steamers could be fixed at 18 =q. feet. Sir,
it does not matter in the least whether the space is 16 sq. feet or 18 sq.
feet. The root trouble is whether by this method, the method
which has been indicated in the bodv of the Bill. or the methods
which are being indicated by Government from time to
time, Government are likelv to give proper facilities to the
teeming thousands of innocent villagers to pass through that procedure.
What T feel i that these poor villagers will be absolutelv exploited by the
‘interested people. Rightlv or wronglv—I am quite willing to give credit
40 one’s opinion—the facts are there, that these people will be exploited
and Government will be made responsible for it. 8o, if it is not too late,
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why should not Government review the whole situation? If they feel that
this measure is being brought for the good of the Muslim pilgrims, why
should they not take counsel from those who say that they are the repre-
sentatives of the class of people for whom Government are going to cater.

[At this stage Mr. President (The Honourable Mr. R. K. Shanmukham:
Chetty) vacated the Chair which was occupied by Sir Abdur Rahim. ]

One word, Mr. Chairman, with regard to the compulsory system of
return tickets. 1 think there is a great force in the argument of Haji
Sahib in my front when he says that if once you buy the return tickets
from a particular source, to that extent they are fortified. The steamer
companies feel that they have got these tickets and, of course, nobody in
the world takes those tickets from them and the Haji is bound to trayel
by their line. But where is the trouble if we were to say in the body of
this Bill that, instead of the return tickets, the deposit system should
be introduced. Perhaps they feel that certain persons who go to the Haj
may not have sufficient funds to come back and may, therefore, be repatri-
ated at the expense of Government. But why should, it not be so? %Vhat
is the trouble? If Government find that certain of their subjects are
stranded at certain places, I think it is their duty to see that no trouble
befalls then while they are away from their homes. 1 think Government
ought seriously to consider this position whether or not they should give
the option of depositing the money and not make the buying of the return
ticket compulsory.

Mr. G. S. Bajpai: Sir, I wish to inform my Honourable friend, if he
will permit me, that return tickets are not compulsory.

Mr Muhammad Anwar-ul-Azim: Secondly, one word with regard to
the plan for having cooked food on board the steamer. If we had travelling
on that steamer men like us on the floor of this House, it- would not very
much matter But people have got their own notiong and ideas about
food, and I know people who, even if some kind of food is kept at a dis--
tance of a hundred yards, will not go near it. And these religiously minded
people, who go to the Hedjaz to perform the pilgrimage, are not imbued
with the kind of liberalism that we have, and if Government are going to
help them to go to pilgrimage in the Hedjaz, why should they compel
them to take the particular kind of food which the companies supply .on
board the steamer? Of course there is certainly a great amount of force
in the argument of Haji Saheb when he says that perhaps lots of these
people have not even seen the face of a town when the'yrﬁrst come there
on the ship. Immediately they get into the floating  house, they
easily fall victims to sea-sickness. Though I had no occasion to perform
the Haj pilgrimage, I have had occasion to travel by steamer from place
to place and my impression is that third class deck passengers, huddled as
they are together, fall easy prey in the beginning of the voyage to sea-
sickness. That being the case, as one rupee counts for economy in this
country, I think it will not be right and fair on the part of Government to
ingist that the Hajis should make certain compulsory payments in that
regard
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Sir, the Haji Sahib gave a nice warning to Government and said that
we should not create trouble. I think there is very great force in that
remark of his. He is a pious Haji gentleman; he has first-hand informa-
tion about the Hedjaz and he has passed through the various stages of
the journey. And when we have expert first-hand information from men of
his type, I do not see why Government should discredit them and follow-
a kind of policy which they perhaps feel just, in their own way.

Lastly, Sir, I think I might suggest in my humble way one solution.
which will make the Bill acceptable at least to my part of the House. T
think, if Government do not insist on giving cooked food on board the-
steamer, and if they can hit on some method by which the matter of buy-
ing return tickets will not be made compulsory and also in the matter of
accommodation, it may not be difficult to have a speedy passage of this
Bill through the wvarious stages. With these few words, I commend the-
Bill for the consideration of the House.

Kunwar Hajee Ismail Ali Khan (Meerut Division: Muhammadan
Rural): Sir, I rise to oppose the motion of my esteemed friend, Hajse
Wajihuddin, for referring the Bill again to a Select Committee. I wuas
also a member of the Select Committee and we Spant more than a week
on this Bill alone. We discussed it fully and I am sorry to observe that
there was not a single new point which was raised by the Hajee Saheb
in moving his motion. All those were old points which we had properly,
threshed out in the Select Committec. I do not say that whatever we
have done in the Select Committce are quite correct and the House
should adopt our points as they are, but it will be simply a waste of
time and energy to discuss this Bill again in the Select Committee.
I cunnot understand this other thing about return tickets when it is fully,
explained by the Mover of this Bill that it is purely optional with the-
pilgrim, whether to buy the return ticket or make a ‘‘deposit’’. Why
should we deprive the poor pilgrim of an advantage on the cheap return
ticket? I know at present there iz only one company which is mono-
polising the whole thing and there might be a difficulty with the other
companies, but this is the genera]l practice in every part of the world
that. we get return tickets on reduced rates. We have passed a measure
in Simla about the Port Haj Committee and we are going to form Haj
Committees in every part of the country. It will be the duty of these
Haj Committees to make enough publicity for the public and show the
advantages and disadvantages of the return tickets.

Then there is another matter about the cooked food or uncooked
food. This matter was fully explained by the Mover of this Bill. I want
tu tell one thing more and it is this. I can say from my own experience
that if you wilfgo on board, you will find a hundred Primus stoves
burning and this is most insanitary and dangerdus for human lives on
board. I cannot understand the ides that the public consent is not on
this Bill. Some years ago, when thisg House formed the Haj Inquiry
Committee, it made an extensive tour for about eight months throughout
the country and examined about 400 witnesses, spent nearly two lakhs
of rupees from the public fund and submiited a very'detailed report.
And that ig the fruit of our own labours, On this one item, tHe retugm
ticket and the deposit system, you will find that the recommendation of the
Haj Inquiry Committee was not accepted by the Standing Haj Com-
mittee and, in the majority of the clauses of the Haj Bill, you will find
that they are on the lines of the recommendations of the Haj Inquiry
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Committee. Mr. Chairman, you are fully aware that whatever we have
-done in the Select Committee, our first and chief idea was to give the
full possible comfort to the pilgrims at the minimum cost and not to
s€ncourage beggary on the boat.

Then, about the negotiation of the shipping compary, as my friend
said. If I am not disclosing any secrets of the . Seleet Committee, We
.discussed this point very fully ‘and my friend volunteered to make -the
‘negotiation and, after giving the full consideration to those negotiations,
%e Select Committee have framed this Bill which is before us. If the

ouse is serious to make any addition or alteration, it can be done on the
floor of this House. ,With these few words, I oppose this motion to
recommit the Bill to Select Committee and urge upon this House to accept
the Bill as it has emerged from the Select Committee.

Mr. G. Morgan (Bengal European): Sir, in supporting this amend-
‘ment of my friend, Khan Bahadur Wajihuddin, there is only one point
on which I feel strongly and that is this compulsory fooding,—as ll
‘my friends on the Select Committee know—the difficulties to my mind are
‘insurmountable, andl in going through all the papers, all the letters; nll
~the decisibns, all the conclusions of dll connected with putting up the
-ease for ‘compulsory fooding, I have not been able to find a deflnite and
:practical conclusion. My Honourable friend, Mr. Bajpai, quoted some
:words from the Report of the British Consul &t Jeddah, which is in his
-féport on the pilgrimage of 1926. But I would like to turn over the
‘rloxt page and see what he has said later on. The PBritish Consul says:

_‘“ As against these advantages there is the difficulty of catering for different classes
-and nationalities of pilgrims. I am not sufficiently well-versed in the habits of the natives
-of the various provinces and countries from which pilgrims are drawn to offer a personsl
)o%i:ion on this point, though I am assured by those in a position to know—it does not say
“Who they are—that the difficulty is not insurmountable.”

‘That is a very general statement to make and of course it is perfectly
‘simple to make such g statement. But I think if he had experience of
‘the practical working of a system of this kind, he would not have added
these last words. Sir, I am glad *hat Mr. Bajpai has also mentioned the
‘question of Javae and other countriss, because that is the real difficulty.
"If the pilgrims from India were the same as they are from the Netherlands
East Indies, T do not think there would be any voice raised against the
"Government proposals. It is the insurmountable difficulties owing to
the various classes of .pilgrims that give rise to this objection. A show
extract from the Haj Report which, as I shall quote later under paragraph
272, very hesitatingly suggested this compulsory food. They say:

* In our opinion there would be little dificulty in arranging for all pilgrims to feed from
‘8n eating-house on board, if the conditions of the Indian pilgrim traffic in any way re-
sembled those of the Netherlandg Eadt Indies trafffle. But that resemblance doeg not
opprese istt, Tnstdad of inésﬂ of one tlass dis'the';lhvﬂlesé pilgrims are, the pilgrims
from India are not only drawn, as hds already been stated, from the different provinces
-of India itself, the inhabitants of which are not-used to the same kind of food (mark these
fﬁ: le) but also include Persians, Afghans, Bokharans, Tibetans, Chinese, Burmese and
:Malays, and, under existing conditions, any attempt to supply .all the varieties of food
¢ which each of these different classes is acéustomed would be likely to prove a failure.”
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Now, that is your Haj Committes Report. (An Honourable Member:
‘*What page?’’) Page 93, paragraph 157. I will now turn to the conclu-
gions, paragraph 272, which sums up all the paragraphs; this is as follows:

‘ Certain of the recommendations we have made, such as that for the provision of.
cooked rations to all pilgrims by the steamship companies, may appear to be somewhat .
revolutionary and against the weight of the evidence recorded but we believe that they
will be welcomed by enlightened Muslim opinion and that, if accepted by Government,-
they will, even if at first distasteful to individuals, prove of lasting benefit to the Indian
pilgrimage as a whole.”

That, as I said, sounds very nice, and if possible, we would be very
glad to see it. But there is no definite practical suggestion as how &
statutory provision for compulsory foodinghcould be carried out. on board
the ship. From the volume of papers that I have received, there ure
menus from different parts of the country and I do not know how a
shipping company could cater for the different classes of menus, how
many types of cookery and stores involved in them it would be feasible
to provide. The arguments that my Mubammadan friends put forward
about the relief of monotony on the voyage and that sort of thing I leave to
them. But I look at it from the point of view of the practical difficulties
of the shipping companies and frora the point of view of providing for
the class of pilgrims which they have to carry. Therefore, Sir, although
1t is not my usual custom to support a reference back to a Select Com-
mittee, I feel that in order to raise my objection, I must support this
motion.

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban):
What is left of the Bill if you take that out?

Mr, G. Morgan: Plenty.

Dr. Zjauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): This Bill, Sir, is preliminarily but erroneously called the-
Haj Bill. In fact it has nothing tw do with the real Haj. Really the
Bill should properly be called the protection of pilgrims from the tyrannies
of a company who had got the monopoly. That is really practically the
whole object of this Bill. If anv proof were required, it is the speech just
delivered by Mr. Morgan. Had there been no monopoly by a particular
S,hipping company, then this Bill would never have been needed and
probably there would have been none at all.  Therefore, if any Bill
depends upon thig fact alone that there is a monopoly by one company,
it has certainly nothing to do with the Muslim religion or with the Haj.

I have been reading a good deal sbout this Bill at various stages and

have come to the conclusion that no useful purpose would be served
by sending it back either to Select Committee or to the public. Whatever-
could be said has begn said and I would like any cne to tell me on the
floor of the House whether any particular thing has been left unsaid and,
therefore, on that account we should either send it back to Select Com-
mittee or for circulation. No donbt there is an honegt_ difference of
cpinion on two or three points: these differences of opinion have bean
there all the time—on the occasion of the Haj Committee’s reporf,'nnd
in Select Committee as well ag in private consultatioas and conversations.
The only way to settle them is by the vote of this House in the absqnce
of any other method of settling it. The other methods of conversation,
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-ete., are now finished and this is the only way left. I realise that there
are two or three important points to be settled, but we will have to take
them up when we come to consider the Bill clause by clause.

One is the question of food. The arguments on both sides of this
-question are well balanced. We want the convenience of the passengers
‘nd, at the same time, we have o consider the pockets of the.people
who are travelling. Some people honestly believe that a company which
-has got the monopoly cannot give good quality food at reasonable prices
unless there is very strong supervision: without some such guarantee
‘it would be difficult and, therefore, T do not know whether it will gerve
-any useful purpose to refer back this question.

The next question i8 about accommodation. It is calculated here
in s mathematical manner 18 sq. feet per passenger. If there
4 7M. i3 g room with certain dimensions and you can divide it vy
_providing 18 sq. feet for each person, perhaps it may be a fit room for
passengers: but when the people actually lie down, the length may ve
100 long or too short or the breadth may be too long or too short: and
ax my friend Diwan Bahadur Ramaswami Mudaliar says, some persons
might be too tall and some too shorl. The Committees which are being
set up will face these minor difficulties and they will be able to do the
needful. :
As regards the return tickets, the companies are profiting enormously
-at the expense of the poor pilgrims: this matter can be settled when we
discuss the Bill clause by clause. Therefore, Sir, unless somebody can
say on the floor of the House that such and such points have not Heen
-discussed in Select Committee and arc such that public opinion should be
-elicited thereon, I say, it will serve no useful purnose to send it back
tc Select Committee or for circulation. This Bill has been waiting for
-such 'a long time that I for one would say ‘‘For Goodness sake, settle it
-ene way or the other. If we go on indefinitely, we can come to no
-conclusion.”’ Therefore, I am of opinion that we shculd take it up and
:gettle it one way or the other.

Maulvi Muhammad Bhafee Daocodi (Tirhut Division: Muhammadan):
Sir, T do not grudge the long speech of my friend, Khan Bahadur Haji
"Wajihuddin, because he has ventilated the grievances of a small section
-amongst the Muslims who feel that intervention of this Legislature in
s matter like this is some sort of interference with their religion. It
i5 all right that he has expressed all that that section had to say in his
speech; but T fail to see if my Honourable friend has been able to make
out any case for recommitting the Bill to Select Committee.

The troubles of the Hajis have been coming on for a very long time:
they have been ventilated in this House from time to time and it was,
owing to the pressure brought by the Muslim Members of this Legisla-
ture, that the Haj Inquiry Committee was appointed and these three
questions which are before us at the present time were fully discussed
for necarly eight months in that committee by nine competent Muslim
‘Members of this Central Legislature along with that sympathetic
Chairman, Mr. Clayton. The provision of this Bill, so far ag compul-
sory food for the pilgrims is concerned, ig certainly in accordance with
‘the unanimous rccommendation of that committee.. On that question
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my friend has seen how the shipping companies are vehemently opposed
to that sort of innovation. This has been their attitude from the very
‘beginning; but Mr. Clayton assured us that he had been able to secure
the consent of responsible men in the shipping companies; if the
measure was adopted by the Haj Inquiry Committee unanimously and
if the Government approved of the measure, they will see that the
recommendation wag carried into effect. We worked for it because we
could not think of any other plan by which we could minimise the. troubles
of the pilgrims while they were on board the ship. The sole reason
for much of the troubles to pilgrims while on board the ship is the accumu-
lation of uncooked food, vegetables and live stock and other things
necessary for cooking their food on board the ship. If this provision is
accepted by the House and the shipping companies see their way to
act up to it in the spirit in which it has been recommended by the Haj
Inquiry Committee, I think it will prove to be a great boon to the pilgrims
going for the Haj, and in future the trouble which frightens so many
enlightened persons from going on pilgrimage will, to a great extent,
‘be minimigsed. In future I hope many educated and enlightened men
will find it easy to board the pilgrim ship and perform the Haj. It is
the insanitary condition of the ship which carries pilgrims which deters
so many people from undertaking that voyage and that condition on
board the ship cannot be done away with in any other way except by
putting the whole responsibility for cooking the food on the shoulders
of the shipping companies and distributing it in a manner which would
prevent the uncleanliness which we have experienced on these ships.
I have been to the Haj myself and have been twice to see the conditions
which existed in 1920. I have been on the ship from Bombay to
Karachi and during those three days we could not feel comfortable
because there were so many people cooking their food and making the
whole place unclean. I would request my friend to see his way to waive
his objection to the supply of cooked food which has been provided in
this Bill. Of course his objection as regards the alternative svstem
of purchasing return tickets or depositing passage money has certainly
a good deal of substance in favour of the pilgrims. We examined that
provigion with very great care at the time we were discussing this ques-
tion. On that question also we came to the unanimous. conclusion that
the veturn ticket system was creating trouble for the pilgrims on their
return journey. It is the deposit system alone which will give them <
ready ship when they had performed the Haj. Unfortunately, the
Government have not seen their way to enact a provision for keeping
only one system for the pilgrims. I was told that we could not thrust
down the throats of the shipping companies all our reforms in one instal-
ment. The one reform which we are going to malke as regards feeding
of pilgrims on board the ship is a very great respomsibility that is being
thrown upon them. Let this be done in the first instance, and later
on we can examine the provisions as regards the alternative system and
gee what can be done. I could not help it. I found that after sll the
two systems were optional; either of them could be adopted by the
pilgritﬁs, and there is now an agency of the Port Haj Committee at the
ports of embarkation to advise the pilgrims. We are also at liberty to
organize Haj Committees in the mufassil as well as in provincial towns.
These are the agencies which could advise the intending pilgrims to
deposit passage money instead of purchasing return tickets. Th!ﬂ
remedy is to 8 certain extent in our hands. and, therefore, we can wait
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for this, but we cannot wait for the other provision included in this Bill.
For these reasons, 1 think that we should decide once for all as to what
we are going to do with thig Bill, otherwise it will have to be delayed
for one year more.

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain (Member for
Education, Health and Lands): Sir, the motion before the House is a
simple one, and that is to re-commit the Bill to the Select Committes,
and with your permission I will restrict myself to deal with the motion
itself, and not try to meet the criticism of the various provisiong of the

Bill.

1t has been very rightly observed, Sir, that the Select Committee
has dealt with all the points that arose in discussions and that there is
nothing in the speech of the Honourable the Mover of the present motion
to indicate that there are points which have not been considered by
the Select Committee and a re-committal of the Bill to the Select Com-
mittee would enable it to arrive at conclusions on those points. To my
mind, that concludes the debate. I would have resumed my seat now
but for the fact that the Honourable the Mover of this amendment in his:
speech had unfortunately expressed certain dissatisfaction or disappoint-
ment at, what he called, the policy of the Government or the attitude
of the Government. Again and again he said that there is nothing in
the Bill which can be said to be doing a good turn to the pilgrims. He
further complained that he has not had fair play in the 8elect Com-
mittee. and he concluded his long tale of complaintg by eaying that he
was not given an opportunity or rather the Select Committee was not
given an opportunity of intervening with the shipping people in order
to improve the position of future pilgrims.

As regards the general attitude of the Government, 1 -have only to
to invite the attention. of the House to the fact that it was in 1927 that
on a Resolution of this House, the Haj Inquiry Committee was appointed
to go into the whole matter, that they did go into the whole matter, that
the Committee was, except for the Chairman, entirely Muslim, that it
was not lacking in Hajis, and that it represented the different provinces
of India as well. The Report of the Haj Committee was published and
translated, and, I believe, has been read too by some. It made over 200-
recommendations—and I have more than once stated—published a detailed
communiqué to the effect that more than 80 per cent. of the recommenda-:
tions of the Haj Inquiry Committee have been.accepted by the Govern-
ment after they were considered by the Standing Hs&j Committee, that
of the remaining, nearly half have not been finally décided -because of -theit-
very nature, and that:-of.the recommendations rejected, barring two or
three, none have been' rejected except on the recominendation of the-
Advisory Committee. Therefore, to make a statement on- the floor -of -
this House complaining what is the good of having Advisery Committees
if you do not carry out their advice, is, it seems to me. very unfair, parti-
cularly when the Honourable Member knows that there is not a single
recommendation of the Advisory Committee, barring the one referring to
compulsory deposit. that has not been accepted by the Government. The
present Bill is entirely based on the Report of Haj Inquiry - Committee
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except to that extent; but this Bill does not include sall the recommenda-
tions of the Haj Committee for the very obvious reasen thet all the recom-
mendations did not need legislation. Therefore, the Report of the Haj
Committee should not be judged by this Bill, because this Bill only refers
to one small part of the problem, that is to say, the reforms connected
with pilgrim ships and therefore you look in vain into the provisions of
this Bill to say what work has been done by the Haj Committee. That, 1
think, Sir, will suffice to meet the point as to the policy or the attitude
of the Government. The policy and attitude of the Government, if I may,
with your permission, enunciate, are to help pilgrims to Hedjaz in going
there and getting back with as much comfort and as little expense as
possible. 1t is not the duty or the business of the Government to in any
way discourage Haj. People go to all sorts of places from India. Indian
Muslims do that,—why not to Haj? Some of us feel. Sir, that going
away frcm India has a very salutary effect on those who do go. They
ecme back more experienced and wiser men than they were when they
left the Indian shores. However, Sir, leaving this matter alone, let me
assure the House that the Select Committee was appointed by this House
last April. I forget the date. It was possibly the 5th. We have just
missed it by two days. We met at Simla for more days than one, thrashed
out every possible provision. As is usual with Select Committees, this one
believed in taking time over their deliberation and my experience has been
that it is never wise to prevent their taking as much time as they like. We
more or less finished our report at Simla. We decided to sleep over it
for a few months during the monsoon and have a look at it again when we
are in Delhi, thinking perhaps in the plains more light may dawn on us
to arrive at certain conclusions on points that we left over for that light.
We were told that there will be a great deal of discussion and, therefore, we
should set apart a number of days. I do not know exactly the number
of days that were required by a particular member, and I do not want,
what I say, to be construed as any attempt on my part to win a smile or
perhaps a laughter from you, that is not my intention. We fixed three or
four days to be on the safe side and we settled down to our business. We
were able to finish it much earlier: than we anticipated and
therefore to say that ten days were not given to it. and Gov-
ernment’s attitude of mind was very unfavourable is neither intelli-
gible to me nor to those who sat on the Select Committee. Two
of them have spoken already. I think. it is an undeserved reflection
on one of those who had the difficult task of presiding over.the delibera-
tions of the committee. Then it was said ‘“Why don’t vou give us s
chance of getting into touch with the shipping companies and getting pri-
vileges for the Hajis'". Now, Bir, I assure you that if I saw any prospect
of obtaining privileges from shipping companies for the Hajis by spending a
hundred or two hundred rupees or one or two thousands for the matter
of that, from public funds, I should consider it foolish to economise. I would
gladly spend that amount, but you, Sir, know what these shipping com-
.panies are. They .can effect marvels. Thev have a trick of making
strange bed fellows of Khan Bahadur Haji Wajihuddin and .Mr. Morgan.

{ At thia stage Mr. President (The Honourable Mr. R. K. S8hanmukham
Chletty) resumed the Chair.] -~ - ' - '

Moreover, certain information supplied to us by the shipping companies
indicated the inadvisability of utilising individuals, whether - members
of the Select. .Committee or .mot, for such negotiations, but everr
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one of us was free on his own responsibility to seek information
from the sbhipping agency direetly or through us and for this
very reaeon certain representatives of the shipping company were
requested to be present at Simla and they were talked to. Moreover, we
were lucky to have in the Select Committee one who knew all about the
shipping companies and their views and their wishes and who gave expres-
gion to them a few minutes ago. Sir, this concludes my observations on
the points which deserve some comment. I have decided not to make
comments on the other points raised as they will no doubt be dealt with,
if the Bill is considered clause by clause, and then, no doubt, decisions will
be arrived at to the satisfaction of this House,

Mr. Muhammad Aghar Al (Lucknow and Fyzabad Divisions: Muham-
madan Rural): When I rise to support the motion for re-commitment to-
the Select Committee, I do it on very different grounds to those of my
friends who have spoken today. I take the statement of the Honourable
Member who has just sat down that the recommendations of the Com-
mittee have not been accepted by the Government. It is quite correct.
They could not be accepted. He himself said that they do not require
legislation. I quite agree with what the Honourable Member has just said
and why should they, as I will show to this House from the history of
this legislation that it was never the intention of Government to accept
gll the recommendations of the Standing Haj Committee or any com-
mittee, either the Bombay Haj Committee or the Madras Haj Committee
or the Karachi Haj Committee. I make this statement on the floor of
this House that Government’s policy ever since 1921 has been to stop
the pilgrimage of the Mussalmans to Arabia as much as they could. This
is my contention and I am prepared, in proof of it, to read from a book
which T have got from the Library of this House. From some passages in
the book, it will be quite clear what the tendency of the European countries
has been, what they want and how they want to stop this Haj pilgrimage
as much as it lies in their power. T also agree with the Honourable Mem-
ber when he says that the policy of Government is to help the pilgrims as
much as possible, to go and come back with as much comfort and as little
expense as possible. He said also it is not Government’s purpose to pro-
mote the Haj.

The Honourable Khan Bahadur Mian Sir Faszl--Husain: Not to do-
‘propaganda. -

Mr, Muhammad Axhar Ali: T agree with that. It is not Government’s:
purpose to promote the Haj. Now, Sir, here is a book written by one
Mr. Lothrop Stoddard, an Englishman,  which has béen published  in
London, “The New World of Islam'’. TIts first publication was in Sep-
tember, 1921, when the war was fully finisHed and the Great Powers were
discussing as to what was to be done with the: Aslatios and with the Moslem
countries of the world. 8ir, I.shall read first of all from page 88 in which
the writer says: Co

. 's solidarity is proverbially buttressed by two of its fundamental institutions
the Hali'l:?pilgﬁmag:t{o ecca and {he Caliphate.z »
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After a few sentences it says:
“ The political implications of the Haj are obvious. It is in reality a perennial Pan-
i where all the interests of the faith are discussed by de! egg.es from every
part of the Muhammadan world and where plans are élaborated for Yslafi’s defence and
propagation.”

Bir, I say it is an absolute lie. The Mussalmans of India or from
‘other places do not go to the Haj to do such things as elaborating political
“plans for the defence and propagation of Islam. Then it says:

* Here nesaly all the militant leaders of the Muhammadan Revival (Abd-el-Wahab
Mahommed ben ussi, Djemal-ed-Din el Afghani, and many more) felt the imperious
summorns to their task.” : '

8ir, it is a calumny of Islam to say that Mussalmans go to the Haj
otherwise than to perform ceremonies which have been ordained by the
Holy Koran. It was ordained, Sir, 1,800 years ago that the Haj pilgrim-
age was one of the duties of the Mussalmans, and it was never mentioned
in the Holy Koran that Mussalmans were to go to the Haj to do all these
other things ascribed to them. No Mussalman goes to the Haj other-
wise than to perform his Haj, or with the object of elaborating plans against

the Western civilization.

Maulvi Muhammad Shafee Daoodi: On a point of order, Sir, Why
should my Honourable friend refer to these statements if he does not
believe in them? They have not been put forward in any arguments in

support of the Bill by anybody?

Mr. Muhammad Azhar Ali: My argument is, that I may or may not
believe in these statements, but this appears to be the belief of the Western
world as disclosed in this book, written by an Englishman in London. I
want to show up the propaganda against the Haj which is going on. Sir,
the author further goes on to say on page 40:

“ This, however, is a distinotly short-sighted view. The Caliphate institution is
still undoubtedly venerated in Islam. But the shrewd leaders of the modern Pan-Islamic
movement have long been working on a much broader basis. They realize that Pan-
Islamism’s real driving-power today lies not in the Caliphate but in institutions like the
Haj aq’d the great Pan-Islamic fraternities such as the Sennussiya, of which I ahall presently

This is why the pilgrimage should be interfered with by the Powers that
‘be. Then, on pages 40-41, it says:
“ By the middle of the nineteenth century, however, the situation had radically

.

sltered. The Frenoh conquest of Algeria, the Russian aoquisition of Transeaucasia, and
the English mastery of virtually all India, convinced thoughtful Moslems everywhere
that Islam was in deadly peril of falling under Western domination. It was at this time
that Pan-Islamism assumed that essentially anti-Western oharacter which it has ever since

wetained. A first, resistance to Western encroachment was sparadic snd uncoordinated. "

Bir, my submission is that ever since 1921, ever since this book was
written, ‘what do we find? If one were to read the history of this legis-
lation, it would appear to one that in 1895 an Act, called the Pilgrim Ship
Aet, ‘was passed 'and received the assent of the Governor General. Bir, in
1028, the Indian Merchant Shipping Act of 1928 was passed. With the
publication of this book the feeling grew in the Western countries that Pan-
Islamism and the Haj should be stopped as they were believed to be the
cause and the root factors operating fo uproot Western civiligation.
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‘Between the Act of 1895, and so many years after this book was written,
an Act called the Indian Merchant Bhipping Act, No, XXI of 1928, was
passed by this Legislature consolidating all the different existing Acts re-
garding merchant shipping, with certain modifications. Then, in 1925,
certain amendments were made; for instance, for the words ‘‘the Local
Government” the words ‘‘Governor General in Council’’ were substituted.
Then, in 1925, another amendment was made eoncerning the touching of
ships at Aden. Now, other main changes in respect of return tickets and
deposits were made compulsory. In 1927 conditions for pilgrim ships were
laid down for sale of tickets, etc., which were detrimental to Hajis. BSo,
I submit, that all these have been happening one after another, ever since
Europe was enlightened of the above facts through such writings. Then,
in 1982, in this year of grace, what do we find? Sudden action is taken
to give effect to the European policy. The second edition of this book
was issued in 1922, then the third edition was in March, 1929, then a
cheap re-issue was made in May, 1982. 8o, Sir, my contention is that
ever since 1921 till 1932, changes after changes are being made and more
and more vigorous restrictions are being placed on the ]Eaj pilgriages of
the Mussalmans. Now, Sir, I shall read some further extracts. Speaking
of His Highness the Agha Khan's statement about the Haj and the Pan-
Islamie bond, the authour says: ;

¢ If such is the attitude of Moslem liberals, thoroughly conversant with Western culture
and receptive to Western progress, what must be the feelings of the Moslem masses,—ignorant
reactionary, and fanatical ?”’

Sir, this is in connection with Pan-Islamic feelings and reference is
made to some expression by His Highness the Agha Khan who had said
something about Pan-Islamism. That statement was that:

““ There is a legitimate pan-Islamism to which every sincere Muhammadan belongs,—
that is, the theory of the spiritual brotherhood and unity of all the children of the Prophet.
The real spiritual and cultural unity of Islam must ever grow, for to the follower of the
Prophet it is the foundation of the life and the soul.”

But, this has nothing to do with Haj. Then, Sir, further on, it says
on page 65:

‘“ We should not delude ourselves into minimizing the dangerous possibilities of the
present situation.”

Sir, these are the implications of danger which I find in this book.
Then, on page 67, it says:

% Moslems fully appreciate the post-office, the railroad, and other modern methods
of rapidly interchanging ideas. Every Moslem country is in communication with every
other Moslem country : directly, by means of ial emissaries, pilgrims, travellers, traders,

.and postal excha ; indirectly, by means of Mohammedan newspapers, boaks, pamphlets,
leaflete and periodicals.”

From all this, the author traduces Muslims and their pilgrimage. 8ir,

this book estabilshes that although Pan-Islamism may become one of the

. causes of the disruption or unity of the Western Powers, it is the Haj

and the pilgrimage to Hedjaz where the Mussalmans meet to disouss
different questions of policy that is the most dangerous of all.
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Now, coming to the Bill, Sir, what are the objections raised? I find

there is food objection, space objection, fare objection, health objection.
Thus there are all kinds of objections and they have been so enacted to the
detriment of the Mussalmans who go to perform their Haj that I cannot
detach my mind from the policy which I read out to the House just now,
namely, that it is the Haj which is the occasion of the Islamic propaganda
that is going on in the world.
. Now, 8ir, I come to the point. My conclusion is that if these restric-
tions remain in force, it is sure to decrease the number of pilgrims to a very
great and appreciable extent as a result of the policy, and as it is proposed
to restrict the dietary conditions of the Mussalmans on board the ship—
and who would be affected the most? As is mentioned in this book, it
is mostly the poor Mussalmans and the masses who go in large numbers
to the Haj.

Major Nawab Ahmad Nawaz Khan (Nominated Non-Official): Is it
compulsory for a poor Mussalman to go to perform his Haj?

Mr, Muhammad Azhar Ali: I do not mean to say that there are no
rich Mussalmans who go to perform their Haj. But these rich people are
not put to many troubles. With money in their pocket, they can do
anything they like; they can go anywhere; they can get first class tickets.
Even if they care to bribe, there is nothing to stop them from bribing
Health Officers and other people. But the difficulty is felt by these poor
masses of Mussalmans who go to perform their Haj. Sir, I do not know
whether the same restrictions prevail in other parts of the world when
people go to Hedjaz to perform their Haj, but I am sure that these diffi-
culties have arisen ever since the vear 1921 as I have shown. On these
grounds, I support the amendment.

An Honourable Member: The question mav now be put.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is that the question be now put.

The motion was adopted.

Mr, President (The Honourable Mr. R. K. S8hanmukham Chetty): The
original question was:

“ That the Bill further to amend the Indian Merchant Shipping Act, 1923, for certain '
purposes, as reported by the Select Committee, be taken into consideration.”

Since which the following amendment has beefi moved :

“That the Bill, as reported by the Beleot Committee, be recommitted to the Select
Committee for further consideration.”
The question I have to put is that that amendment be made.

The motion was negatived.
Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): The

question now is: .
“Th i1} further to amend the Indian Merchant Shipping Act, 1923, for certain
mﬂs:.the o by the Select Committee, be taken into consideration.”

The motion was adopted.
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Mr, President (l'he Honourable Mr. R. K. Shanmukham Chetty): The
question is:

* That clause 2 dtand part of the Bill.”

 Mr. @ Morgan: Sir, I beg to move the amendment which stands in my
name : -

“ That olause 2 of the Bill be omitted.”

“The only arguments that I can bring forward in support of this'amendment
‘are those which I have just mentioned in regard to compulsori fooding.
The effect of this amendment will be that clause 155 (o) in the Indian
Merchant Shipping Act, as it stands at present, will remain and elause 2
will be omitted from the amending Bill. If my amendment is carried,
then pilgrims will be permitted to have fuel supplied to them on board and
the reason I put forward is that in my opinion the pilgrims should be
allowed to do their own cooking on board. Therefore, I commend this
amendment to the House. i '

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Motion moved :

‘““ That elause 2 of the Bill be omitted.”

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): 8ir, the Bill before the House, as well as the former Act
which we passed in the last Session of the Assembly are no doubt an indi-
cation on the part of Goverminent that they want to give facilities to intend-
ing pilgrims to Hedjaz. I do not at all subscribe to the preposterous view
that Government are putting obstacles in the way of Mussalmans proceed-
ing to Mecca or Medina. Sir, the history of this legislation will show that
this series of legislation was introduced in the Legislature at the express
wish of the Mussalmans themselves. It was first the Jamiat-ul-Ulema-i-
Hind, so far as I remember, which passed a resolution to the effect that
Government should take into their hands the question of travelling conveni-
ences of the pilgrims and, it was, on the strength of that resolution, that a
Resolution was moved in this House by Mussalman Members in which
they asked Government to institute an inquiry and after that to introduce
legislation in order to provide conveniences to the intending pilgrims to the
Hedjaz. As a result of that Resolution, a Committee, consisting of Muslim
Members, was formed. I need not go into the history of all this legislation,
because it has just been related before the House. But what I submit is
that all these measures were taken by Government at the request of the
Muslims. These enactments were not introduced by Government at their
own will; they were not at all anxious to bring any of these measures before
the House. N

Now, Sir, on the present occasion the scope of my speech is very limited
and it is confined to clause 2. I submit that there is really a genuine
difference of opinion on this matter. It may be that the majority of the
members of the Haj Committee were in favour of having compulsory food
for the pilgrims, or perhaps they were unanimous about it. But I have
no doubt that the unanimous.opinion of the menbers of the Haj Committes
is not in accordance with the overwhelming opinion of the Muslims outside
the House. So far as I know, Muslim associations, Muslim leaders and a
verv large number of Muslim masses are against this provision. And if
the intention of Government is to carry out the wishes of the Muslims then
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I think it would not be right for them to introduce a provision which is
aguinst the wishes of the majority of the Muslims. 1f Government had
aceepted all the recommendations of the Haj Comunittee, then there would
have been some excuse for putting this provision as well. But when Gov-
ernment accept some provisions and reject others, then 1 think it is not
right for Government to come under the cover of the unanimous opinion
of the Huj Committee und say that because the Haj Committee
has unanimously agreed to 1t, therefore they should accept this
and go against the opinion of the overwhellning majority of the
Muslims in India. 8ir, my Honourable friend, Haji Wajibuddin, and Mr.
Morgan huve already stated in detail the difficulties in making the food com-
pulsory and it is not desirable that 1 should reiterate them here. But I
should submit that besides the difficulties, which they have stated, there
are certain other difficulties of a more serious character. For instance, my
first objection is about the meat which would be supplied to the pilgrims.
Serious objections are bound to be raised by religiously inclined Muslims,
who go on pilgrimage, whether the killing of the goats was carried out by
Muslims or not. Then we mostly find that the cooks on the ships are
Goanese who are not Muslims. We, who live in the Cecil and Maiden's
Hotels, may not object to it or try to find out whether our food is cooked
by Muslims or Goanese; but certainly those who are religiously inclined and
go on pilgrimage to Mecca will not certainly touch or go near food which is
cooked by non-Muslims. That will be another great difficulty. Then
about the purity of utensils and things like that. As has already been
pointed out, it is not only Muslims from India who go on pilgrimage, but
they go from different parts of other countries, and the food of all the
countries is different from each other. Even in our colleges and boarding
houses, it must be the experience of all who have lived there, that board-
ing arrangements have always been subjected to great criticism and the
boarding food was never appreciated in any college whether in India or in
England, because the tastes are different. My Honourable friend, Diwan
Bahadur Mudaliar, takes chillies while I cannot take them at all. 8o it
would be impossible for the company to prepare food of 500 kinds or even of
a hundred varieties. All these difficulties, besides those which have been
mentioned by my friends, are, I think, such as need consideration. And
when we are satisfied, and I am sure I can satisfy the House, that an over-
whelming majority of the Muslims are against this provision, I do not see
why Government should insist on the food being made eompulsory on pilgrim
ships. By all means make it optional. Those. who want to have their
food ir the common dining hall, may have it, and those, who want to make
their own food, can do it. A verv serious objection was raised by my frisnd,
Maulana Muhammad Shafee Dloodi, to the effect that all the filthiness
and uncleanliness on the pilgrim ships is due to the cooking of the food by
the individual Hajis at their own places. A remedy for that can be found,
and it is this that a number of kitchens may be provided on board the ships
and the Hajis may be asked not to cook their-food at their own place or in
their own cabin, but they should be made to cook in the eommon lgtcl;ens
and prepare food there; and the responsibility for cleaning and washing the
common kitchens should be of those who are msnagem of the ship. The
cleanliness of the other parts is for the shipping company. .If that is done.
cleanliness will be obtained while the objection of the Muslims will also be
removed. Therefore, T support the amendment and T submit that cooked

f0od should not be made compulsorv for the Hajis.
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Maulvi Sayyid Murtuza Saheb Bahadur (South Madras: Muhammadan):
8Sir, first of all I will meet the argument put forward by Mr. Morgan who, as
you know, is in a way interested to see that cooked food is not supplied
to the Hajis, and Sir Mubammad Yakub supported him in a way. But
Sir Muhammad Yakub knows as Secretary of the All-India Muslin
League and as a trustee of the Aligarh University that whenever Muslims
from different parts of India meet at Aligarh and other places in connec-
tion with the All-India Muslim Edueational Conference, the All-Indis
Muslim League, or the All-India Muslim Conference, Muslims of different
tastes eat together, without being inconvenienceq to any extent. There
is no difficulty whatsoever. Eduecation has nothing to do so far as diet is
concerned. Men without education may be satisfied with simple diet,
whereas an educated man may require sumptuous meal. Then, Sir, there
is very little difference as regards meals. There are some who take rice,
and others who like chapatis or paratas as the case may be. When the
company undertakes or is called upon to undertake srrangements for two
or three varieties, there is no difficulty. Sir, Sir Muhammad Yakub, has
criticised the recommendations of the Haj Inquiry Committee of which 1
bhad the honour to be one of the members. Sir, our recommendations
were not based only on our personal experience. We examined about 400
witnesseg and our recommendations were based on the evidence given by
those persons. He need not accept these, because they are our recom-
mendatious, but he will have to accept these recommendations because
they are based on the evidence of about 400 respectable persons including
Hajis. Therefore, no case has becn made out either by Mr. Morgan
or his supporter, Sir Muhammad Yakub. Sir, in the interest of the pilgrims
the members of the Haj Inquiry Committee have travelled with - them
from Bombay to Karachi on board the ship and realised their difficulties.
Supply of cooked food at & sum not exceeding Re. one per day will solve
many of the difficulties

Khan Bahadur Haji Wajihuddin: But all the 400 people were not in
favour of them,

Maulvi Sayyid Murtuza Saheb Bahadur: Most of them of course. We
have taken into consideration the views of the majority. The fact to
which the Haji Saheb is

Mr, G. Morgan: May I ask the Honourable Member whether he is
referring to the conclusions, paragraph 27®, in which they say that it may
appear to be against the weight of ‘evidence recorded ?

Maulvi Bayyid Murtuza Saheb Bahadur: I will just refer Mr, Morgsn
to paragraph 159 which he seems to have deliberately left™ out. What
was to hig purpose is contained in paragraph 157 which he has placed
before the House, but the following paragraph 158 which he has carefully
avoided to quote runs as follows: ’ '

“ Compulsory provision of cooked food in all cases recommended.”’
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That is the heading, and the paragraph runs thus:

“We fully realise the difficulties involved, but after prolonged discussion we are
unanimous in the belief that the advantage which would accrue to the pilgrims as a whole
by relieving them of the necessity for doing their own cooking on board ship, would be so
great, that the present systemn must be altered at the earliest possible moment. Further
we arc satisfied that, while it would be unreagonable to expect a steamship company or
§ ocontractor to supply, as part of a standard menu, a dozen different varieties of food,
it is possible to frame such a menu with sufficiently few alternatives to make its provision
a feasibility, while these alternatives would be adequate to provide sufficient variety to
ensure that the pilgrim, from whatever province or country he might hail, would be assured
of a supply of food which, if not exactly what he would cook for himself, would not be
distasteful to him and would provide for him sustenance adequate to keep him in a good
physical condition.”

Sir, from this it is obvious that the main object of the recommenda-
tions of the Committee was to secure the absolute heulthy condition of the
pilgrimg who have to take long voyage and to see that they get back to
their places, so far as ig possible, quite hale and healthy. This was the
chief object in view. I, therefore, oppose the amendment.

Khan Bahadur Hajl Wajthuddin: Sir, I wish to quote only & few

. paragraphs from the Report of the Haj Inquiry Committee and

8r. M. ] fee] it my duty to read it only in support of the amendment

moved by my Honourable friend, Mr. Morgan. The Haj Inquiry Com-
mittee says:

* Instead of being all of one class as the Javanese pilgrims are, the pilgrims from
India are not only drawn, as has already been stated, from the different provinces of India
itself, the inhabitants of which are not used to the same kind of food, but also include
Persians, Afghans, Bokharuns, Tibetans, Chinese, Burmese, and Malayas and, under
existing conditions, any attempt to supply all the varieties of food to which each of thess
different classes is acoustomed would be likely to prove a failure.” * * -

The Report of the Haj Inquiry Committee further states:

‘ Under existing conditions, many experienced witnesses have, while admitting
the desirability of the proposed innovation, oxpressad the opinion that the diffioulties
are insuperable, or at any rate so great that all that is possible for the present is to make
further experiments with the ‘ hotel ’ system.”

With these observations, I support the motion.

Mr. Uppi Saheb Bahadur (West Coast and Nilgiris: Muhammadan):
8Sir, I am really sorry that I have to differ from a gentleman, for whom I
have very great respect and regard as my Guru as it were, Sayyid Murtuza
SBaheb Bahadur. This is s matter in which we all feel differently. One
Member said on the floor of the House a few minutes ago that the policy
of the European Governments seems to be to prevent or to discourage
pilgrimage to Mecca. This very clause seems to support that case. It will
stand in the way of poor Mussalmans. Many poor people go to Haj with
merely a small sum with them. They start from their own place with
about” Rs. 800 or Rs. 400. They go to Bombay, Karachi or Calcutta, wait
on some rich man proceeding to Jeddah and go as the latter’s servants or
88 help-mates to him. According to this provision hereafter such persons
will have to deposit money for their provision on the way. It will certainly

B
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deprive all such poor men the happiness of seeing the holy places, i.e.,
Mecca and Medina, and the holy tomb of the Holy Prophet. Hereafter these
people will not be able to do that. They will have to find money for
the rationg also. Recently the Government of Bengal issued a com-
muniqué in which they stateq that the charge for the food during the
voyage up and down will come to about Rs. 80. ’ '

Now, Sir, the cost of going to Jeddah and coming back is, according
to the Government provision or Government rate, Rs. 165. Hereafter:
they have to find another Rs. 30 extra. This Rs. 80 to & poor man is
cértainly & big sum and it may stand in the way of so many people going
to Mecca. That is one argument against this provision. Secondly, the
Committee recommmended that provision should be made for different
tastes of Indians. That is really impossible and the argument adduced by
my Honourable friend, with al]l due respeet to Lim, ig very superficial.
He was asking Sir Mubamumad Yakub, when persons from Madras,
Bengal and other provinces mect at Aligarh or Delbi or some such centre
for conferences and congresses, what do they do. I would remind my
Honourable friend that when they go to such places they live as the
honoured guests of Nawabs and Raises of the place and they live on such
occasions on very rich food: if we find that the food supplied to us at the
camp is not suitable to us, we can freely go to the market and buy some
thing and satisfy our hunger. But on a steamer on the high seas what
will these poor people do? They will have to starve. As a matter of fact,
I cannot agree that the food which will satisfy my friend, Maulvi Shafee
Dsaoodi, will satisfy or agree with me or that I cun subsist on that food for
twelve days . .. .

Mr. B. Das (Orissa Division: Non-Muhammadan): Bihar food is much
better than Madras food.

Mr. Uppl Saheb Bahadur: That may be, but my taste differs from that
of my friend. It is no disparagement or belittling the food of others: Le
likes his food and I like mine and my taste is different, that is all.

_ Another thing. Let us imagine a steamer with 1,500 pilgrims on board
in the early morning hours waiting for their breakfast. Everybody comes
and asks for féed and what a terrible confusion ‘thers' wilt-be? Will there
be any provision made by the shipping companies to sapply this' food at
their places or will the passengers hiave to ga to the hotels or kitchens? " If
these 1,500 people were to go simultaneously and ask for-food or, say, with-
in an hour, we can imagine what the confusion will be . .

An Honourable Msmber: How are they doing it now?

Mr, Uppl Saheb Bahadur: They are cooking separately. They do net
all come together. If this had been an army, controlled By Captain Sher
Muhammad Khan, he can very well regulate and control it; but these are
people hailing from remote corners of India, who have never been om
board a ship befora anq mever been under the control of anybody. The
tumult and confusion will be a sight for the devils to see. What may
happen, God alone knows. What is it that prevents the Government from
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-continuing the system of running hotels on board the ship and let these
people buy as they like? The steamers that ply between Madras and
Bingapore are running hotels on board anq if the people want they can
buy their food or, if they like, they may cook. Give them the alternative.
But the Government are going to compel every Haj pilgrim to pay for
his food on the way,—whether he takes food or not, he must pay for it.
Suppose I, for the twelve days of the journey, wish to live on dates and
drieq fruits and milk which I take with me. Government say ‘‘No: you
may take your provisions with you, but you must pay the company Rs. 80",
Why should I pay Turner Morrison? I am not going to live on anything
except dates and nuts and milk, but the Government say that I must pay
Turner Morrison thirty rupees. Why should I? Why should they not
leave me to myself? I can live on dates and water very well for twelve
days

An Honourable Member: It will keep you strong and healthy.

Mr. Uppl Saheb Bahadur: I say that is in a way patronising a
FKuropean company. I say if the Government are desirous of helping Haj
pilgrims, then each year the Government can very well call for tenders
from different steam navigation companies to undertake carrying of
pilgrims on favourable terms to the pilgrims. Then the Government can
very well lease out the right of carrying passengers to Jeddah to such
companies which offer the most favourable terms, as they are doing in
Turkey and in Egypt. They call for tenders just before the pilgrimage
and they accept the tender that offers the best terms. Why should not the
Government _of India also do the same? On the other hand, it looks ag if
the Government want to stand in the way of the pilgrimage ang want to
discourage it. If they find it difficult, let them stop all companies and
let the Muslims take care of themselves. Necessity is the mother of
invention and, if such a thing happens, the Muslims will certainly within
one year run their own ships. That is the best course and it will be more
in the interests of the Mussalmans instead of this nonsense of compelling
food down their throat, whether it is Bengali or Kabuli or Bokhari. That
food may be very good, but I want only my simple food, and Government
asking me to take Bengali or Kabuli or other food, although that food
does not agree with me, is highly objectionable and I protest. I think I
have taken up much time salready, Sir, I support this motion.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
8th April, 1988, o
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